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COUNCIL O}' STATE. 

• WedfCe8l11!, the 6tlt. Septemlw, J92fl. • • • 
• • 

.The Council met in the Council Chamber at Eleven of the Clock. The 
Honourable the President WatI in the Chair . 

• • 
QUESTIONS AND A~SWnRS. 

BOllllOWING BY INnIA.N GO\'EB.!UIJ:h"T. 

I. 'rhe HONOl'RABLE Ma. PIIIROZE !:;ETIINA : Will Government 
b(' pleased to state : 

(a) if they are aware that during the eonsideration of the financial 
rCl~olution the Under Secretary of State for India observed 
in the House of Common,,: on 30t.h March last that" the Indian 
Government was £1'('e to burrow in India' without an Act of 
Parliament, but could only borrow ill the United Kingdom to 
lOuch an extent IlS was authorised by the House of Commons," 

(b) if similar authority from the House of Common8 i8 necc88ary 
to enable self-governing Dominions of the Empire to perrow 
in the United Kingdom, and 

(c) do the Government of India propose to endea,.ur to secure 
similar exemption ill their case' 

• • 
The I10N0l1RAfiLE MR. E. M. COOK: (a) Yes. 
(b) No. 
(0) If the statutol'Y retltrictions were abolished, the loan8 wftuld 

automatically cease to be trulltee securities under the Trus1Jee Act; and 
this would greatly lessen their value from the investor's point of view. 
In order to keep them in the category of trUlo!tee stocks, we should have 
to secure legislation in the United Kingdom on the !ineM of the Colonial 
Stock Act of 1900. This Act requires the observance by the borrowing 
colony of certain conditions, a copy of which I shall be happy to supply 
to the Honourable" Member, if he se desirctl. The Government conaider 
that the present time ill not opportune for asking the Home Govern-
ruellt to undertake legislation of the kind. ' • 

Al'POINTXENT or FRBJilCB TRADE COKlIl8810NBI. 
• 

2. The HONOlJRABLE MR. PHIROZE SETHNA : Will Governm~nt 
be pleased to state: 

(a).if the following paragraph which appeared in the issue oi 17th 
May last of 'Contract' Journal' published in LondOll it 
i orrect :- • ' 

.' F'rench Trllde C..,missiober has &een app~nted for India' 
wiib be8'J'lllllrh~rH in Calcutta, in .he person of M. !L Oarrea\l-
Dombasle ' ;" • 

(b) if the .Government of India have any 'frade OoDllllMlioDer 
repreaentin,. the interest of this C()lI!ltry ~ P'r~.' '-,,', 

••• ( 11 ) 
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The HONOURABLE MR. H. A. F. LINDSAY:· (a) The information 
llontailled in the pflragraph referred to if! substantially corrett. 1t\0n~ieur 
M:lUrice Garreau-Dombaf!le has been appointed not as Trade. Comm':HslO~r 
but as Commercial Agent for France at Calcutta, and hIS appomt6nt 
hll;; beeu recogll'''l·d by the Govel'llmcnt of hldia. Hil; functiolU. arc th~e 
of CO}Dmercial Attache to the French Consul General.' • 

(b) 'rhe' reply is in the negative. 
The HONOURABLE MR. ·PHIROZE SETHNA : Will Gdvel'nml!ut ~ 

pleased to consider thc propriety of appointing one in France ~ 
Tha-HONOURABLE MR. H. A. F. LINDSAY: Last year, Sir, Govern-

ment considered the questi~n of extending the appointments of Indian 
• Trade Commissioners, and I understand that Paris was also considered 

for the purpOHe; but, owing to the financial position, thc scheme was 
dropped. 

SCHOLUSHIl'S UNon WILl. OJ! COLONEL BEDFORD, l.M.S. 
-S. The HONOURABLE MR. PHIROZE SETHNA : With reference to 

the communique issued by the Private Secretary to the Viceroy, dated 
Simla, 29th September 1911, saying that-

" Colonel C. n. Bedford, M.D., I.M.S., lately Chemical Examiner and 
. Bacteriologist, Burma, has munificently decided to bequeath 

from the date of the death of himself or his wife whoever may 
be the surviv(or a sum of several thousands of pounds sufficient 

• to afford ample endowment for two or more scholarships, and 
to provide necessary working funds in connection therewith 
ftfr the prosecution of Scientific and Technical research in 
connection with the development of Indian industries," . 

will Go~rnment be plea.sed to give particulars of-
(a) the sums of money, if any, received in onc lump sum or from 

year to year under this bequest, and 
(b) th\ number of scholarships in each· year with th,p names of the 

recipients, and the amounts paid to them and the particular 
work for which such scholarships were given them 7 

The HONOURABLE MR. II. A. F. LINDSAY: Colonel Sir C. II. 
Bedford, M.D., I.M.S., is still alive. (Laugktcr). 

AumN18TRATIOX OF ADKN. 

4-. The lJOSOl1RAnt,K MR. PHIROZE SE'l'HNA : Will Government 
.be pleased to state if-

(a) it is now decided to allow Aden to remain under the Govern-
ment of Bombay, 

.(b) if no decision is yet arrived at to state what progress has been 
made ~in<le the date of the passing of the resolution by the 

. COllnel~ of State that .Aden be n?t tran!ferred to thc Colonies t 
Tbe HONOuuiILE Ma. J. P. THOMPSON (FOR Ma. D~NYS ~RAY) . 

(a) No d~i8io.t has yet been arrived at. 4. . 
• (b) His Majesty's Government were duly apprised of the debate and 

rellOhltioll in the Council of State and a further reference from them on 
the subject is still aWaited. !. , . .. .. ~. .. '. . . 
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• C~NDUCT OF Al'PlUISIUI.8. 

G.·The'IJoNoPR.\nTlE !\fR. PHIROZE SETHNA : Will Goverament 
~le8.8f!d to state : 

• (a) if they have received complaints fl'om any puhlic body or bodies 
• in lwgard to the hardship and annoyance caftsed at tildes to 

j"lportcrll of mt'rchandise by apprai8el'R attache~ to the 

• 
Custom!> officet; at the P0t:tlll of Bombay, CalcuttH, Madratl, 
Karachi and Rangoon ; and 

(b) wlwt action Govt'rnment h/lve t.akpn in t.h~ mattpr t • Th" UONO('RAnT,F, MR. II. A. F. LINDSAY: The Go,'cl'l1fnent of 
India hlty/, not received any sppcifif' complaInts of thl\ n8turl' 1'I'fpl'rpd 
10 bv lhl' 110nonrahle Mcmber. In AUllulit .1921 th(' Indian Merchants' 
Cha;llbf'l' and BUr('81l, Bombuy, advocatml the ubolitioll of thf,\ system 
of gl'ant.in~ rewardR to the ~ppraiserR in t.he Customs Department. 
The relilion g-iVCll by the Chambel' Will! that they feared that the system 
encouraged appraiRers to incriminate lllel'chanbi falsely. They did not 
however, adducc any definite cvidence to support their contention and 
t hc Oovermm'llt (of India, &ftel' very careful inquiry and cOllsidel'atioll, 
were sathlfied that the request of the Chamber was founded on a mis-
Hpprehension of the relll faeis. The system is an old one which has 
been carefully and periodically revised and it provides ample safe-
~nards to public interests. The power of confiscating goods and of 
impoRing penalties iR confined to Ruperior o~cers, and it haR never 
heen Ruggellted, nor have the Government of India the slightest !'eason 
to believf', that thesf' officers have ev~r U!~ed their powers in this con· 
nl'ction imp,·opprly. A further check to any- p088ible abus~is provided 
by the right of appeal at lll'g'ligilile cost to the Collector of CUstOJOR or 
the Chief Customs Authority. 'J'he G(}\'ernment of India havc Jl6I reason 
to believ!' that any hardllhip iN caused to the honeHt importet under 
the present Rystem, which, in their opinion, is eliRential to the efficiency 
of the Customs administJ'ation in India. • 

]<'JNU LEVIED AT P04t1'!I, 

• ('. The UONoeMDLE 11K. PHUWZE RETIINA : Will Gove.ment 
he pleaRed to give in tabular form : 

(a.) the amonntR of fines leyied from mt'rehant.fI durin~ the last three 
years by t.he Collectors of Cuatoma at Bombay, Calcutta, 
Madras, Karachi and Rangoon in reRpect of violation of 

. Cu~toms Rule'll; • 
(b) the names of the appraisers at the five ports to whom money • 

aWllrds have been made showing the amounts received by each 
of them during each one of the last three years' 

The .HONOURABLE Ma. II. A. F. LINDSAY: (a) The informatioll 
aRki>d for by the Honourable Member is obtainable from the annual 
maritime T~8de Rl'port-i of t~ provinces concerned. 

(b) The i~formation asked. for It.v the Honourable Member ill not • 
rC'adily availa.ie, attd in view of the fact that there are 132 ~praisen 
€mployed at the five ports mentioned, the. Government of Indl& do nut 
think that the advantages anticipated from the collection of thil 
informatioJ] wopld b~ COlQm~nsurate with the labour involved. 
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• 
ACEfOlil FACTOlIY AT N A !'IN R~u). 

7. The HONOURABLE MR. PHIROZE SET~INA : Wi}! <?ovOmment 
be pleased to state t.he circumstance)'; under which t.he bUIldmgs of J?e 
Ae~tone factory at .Nasik lwad were handed over t{) the Governmcnr,pf 
~1Ub'ay , • • 

The IlONOURABLE MR. II. A. Ii'. LINDSAY : :rhe cel:lHati~ of the ,,:ar 
naturally reduced the demand for acetone, alld It was an u~leconomlCal 
proposition to continue manufacture. It was ~onsequ~ntly deCIded tl1elose 
thl' factory and get rid of it at the best prIce obtamable. T~e. f~ctory 
WitH accowlingly sold to the Government of Bombay for use as a. distIllery, 
for a sum of Rs. 171lakhs. • 

l'talCIUSF.R f'Oll I NUU N RAILW.nS. 

8, The HONOlJRADI.E MR. PIITROZ}i~ SETHNA : Will Government 
be pleased to RaY·-

(a) if their attcntion has bcen dc'awn to a stntem~nt. made genel'ally 
in the English press and part.icularly in the I.Jondon "Times" 
of 16th June 1922 in regard to purchases for Indian Rail-
ways that :-" The Sheffield Chamber of Commerce is said 
to be bringing pressure to bear on the India Office 
urging that British firms are entitled to some special con-
sideration even in face of slightly higher prices"; 

(b) if a deputation from the Sheffield Chamber did wait on the 
Secretary of State to make the above representation and what 
reply, if any, was given by the Secretary of State T 

The HO~URABLE MR. II. A. 1<'. LINDSAY: (a) Yes. 
(b) The matt('r ifl under corrrRpondence with the Secretary of State, 

and on receipt of a further communication from him a r('ply will be 
made to this part of the Honourable Member's question, 

c Dl:TY ON MOTon SPIB.IT. 

9. The HONOURABLE MR. PHIROZE SETHNA : Will Government 
be pleased to state : 

(a) if the duty of six annas per imperial gallon levied (under .Ait 
II of 1917 as amended by Act III of 1919) on Motor spirit 
produced at the different manufactories in British India is 
levied alike on all Motor spirit (1) consumed in India, and 
(2) exported from India to other countries, or only on such 
l\I\)tol' spi! it as is consllJllt'd in India; 

(b) if such duty is not levied on Motor spirit exported t.o other 
countries the reason for such exemption T 

The HONOlTRABLE MR. H. A. F, LINDSAY: (a) The duty is Dot 
levied on motor spirit exported by the owner of a manufactory in British 
India direct by sea to any count.ry outside India. 

(b) Excise duties being duties on cOI~sumptioll, a re~urtd ef excise 
• duty is granted. in the case of all commoftities subjC((;t to fluch duties' in 
o~der .to. etlable these goods, when exported, to compete o¥! equal terms· 
Wl'~ SImilar goods of foreign origin in foreign markets, In impofling an 
eX~lflt; duty 011 motor, spirit the Government of Inc;1ia followed this general 
prmclple. .. . 
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• STA."l'18TtCB or MARRI.iGB8 UNDER THE CIVIL MA.RRUGE Am, 1872. 
ill. T'te HONOlTRABLE Ma, PHIROZE SETHNA : Will Government 

~ pleased to lay on the table a statement Rhowing: 
• (a) the 1lI11uber of ¢arriagcs solemnized under tJ1e Civil Marriage 

, Act of 1872 in each province, silWe its enRetmcnt, • 
(b) the respective communities of the men who have married under 

the Act, • (c) the respective communit.ies of the women who have married 
• nn'l!!r the Act, 
(d) in the oaBO of t.he HindllR, the caste of the men I\ml'thc women 

who have mal'l'ied under the· Act T • 
The IJoNo{JlIAm,E MR. S, p, 0 'DONNEIJL : It is 1l1'IRumed that t.he 

Honourable Mmu]:)('r refers to marriages solt'lllllized undt·r the Speciul 
)'1I\rria~e Act, 1~i2. The Hubject is /I provincial one and Goverllllltlllt do 
llOt think they would be justitiC'd il.l imposing 011 local HovcntlJlPllts the 
labour aud trouhle ulvolved ill oi>tainiug' the complete illformntioll.llsked 
f(lr,' I lay on the table however a statement showing the lJunlbel' of 
m8rria~es registered nnder the Act during the perion from 1911 to 1920 
ill each province. 1 t will he seen that the t.otal number of marriages 
lmder the Act for the tell years from 1911 to 1920 WaH 608. 

Slaf,,,,,,.1 ,10lCing III "K"'b~f 0f_a,.,.ia.fJ" "'.fJi.fel'ed ,,,,d,,. /1" Speci," Ma,.,.itl.fJ' 4.rf.lfi12 
. (4.('t 111 of 1R72) dlt"i",fJ 11, p.,.,'od fro". 1911 t(l 1920 tllrlMll'it,. 

£. l £.. ~ ,I £ 11£ 
VIW. li !.~ :j ]~ ~~ I ~h 

'" _ Ifi I.; ~ I'>: .!:; ~~ E-;; 'a~ I ".~ .s~.~ 
-----·--r----------'--:--:-·\---I--_.r--I--
IDII·l~ ." i... .. I 87 .. , I .. · 2 
Itlll '.. S 1. J 19 2·13 ~8 8 
11112 - 7 2 
III 3-tt 
19.3 
-'01"16 
lilt .. 
1916-18 
1915 

• ~::t17 
1917,18 
11117 
IIIlIH8 
1818 
ItWI-lli 
lilli' 
lom·21 
tll20 

Tolal 

" " 
8 

3 

8 ... II 
.~ I 

"'" 

'''36 

'''. "'", I -

81' 

I .. 

7 

8 

• 
'''10 

14 -'43 I 

, 
4 

4 

a 

' .. 

... ... ... ... ... _ 7... I... .., _ 
M. 9 13 8/i' I II 1 ... ... M' ... ..' ... 

... 1% 17 i 28; N' 1... _ ". ... ... '" r----'----.--,------ -------

.. p." ". ._ ... .N .... ... .., ." .. , 

_ " 77: !II 1I I II I II 1M... I ". ... 

------------~----------------------------~--~--------~--- . POSTAL ltATF.s. 

1';. The HONOURABLE IJALA SUKHBIR SINHA: Will Govemment 
be pleased to state the financial results till now of the increlWld pOfItal 
rates esp~iaJly of the half Inna post card and one anna envelope , 

The HONOL"R~TlLE MR, B. N, SARMA: It haH not betm potIRible to keet' 
special stat&ties w ~how accurately the financial results of <he increafl(' 
in the price of pol4tcardK and the postage on lett.e1'll, There has been a 
s]~ht decrease in thel groM Bale of OTdinary stamps for pGlltal, telegraph 
And revenue pUl'posev .during April, Alar aoc:) June, 1922, compared witn . .' 
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the correRponuing months of the year 1921, as wilt appear from the 
following figureli :.-- '" '. 

• April 
MIIY. 
Junll 

• 
1921. 

Be 
64,23,000 
65,23,000 
55,31,000 

1,84,77,000 

1922. 
BI. 

4j,13,000 
64,2~00 
511,31,000 

1,69,78,000 

• 
The s('parat' fig-lIl'es for .Tuly HI~2 IIl'e not ~'rt availablr, but. the total 
~ltleR of stampA. ill('llItliJlg' servic!' stllll1PS, in that mOllth were RR.6fi,fi2,OOO 
a~aillst Rs. GO,RO,OOO for .Tuly 1921. 

The above figures comprise the value of stamps sold for revenue, 
postal and telegrs'ph purposes and do 1I0t give an aceurate idea as t.o the 
financial effect of the increase in postage rates upon postal revenue. The 
Act eaRle illto force ()nly from the 24th April, and the de<lrease in April 
must be largely due to other caUReR such as trade depression. It may be 
mentioned ohm tLat the figures for 1922-23 would be increased by about 
2 lakhs a month were it not fol' the use (If Cash Register machines in 
thl" Central Telegraph Offices at Calcutta and Bombay, as these machines 
dispense with the use of stamps OJ] telegrams. 

An estimate prepared on a 3 days' count in August 1922 shows that, 
0" pOAtcn~d!l atlt1 letteNi alone, in Apite of a reduction of about 26 per cent. 
in Humber, the Post Office is now earning an addi-tiollal revenue amountiJl~ 
to chout 1! lsk~w('ekly as compared with the revenue earnen from leiterR 
nlHI po!;tcards ouring Au~u!;t 1921. 

• INCOME 'l'AX PA YEllS. 

12. Th~ HONOURABLE LALA SUKHBIR SINHA : What was the tot.al 
number in each province of the income-tax payers who filed their accoun1.8 
under the Incbme-tax Act T How many of them were taken as correct 
for the assessment of income-tax and how many were rejected and asse88-
meRt was made by the 888tluing officer ,according to his own information Y 

The IIONOlTRABI.E MR. E. M. COOK : I am afraid it if! not possible to • 
furnish the illfol'll'ution asked for by the Honourable Member. To obtain 
it. it would be lH'CCllRary to examine the file of every aSRessee in every 
1m·orne-tax Offi('e ill India and I do not think the matter is of sufficient. 
importance to jl.s~f~· the trouble illYolved. 

GOVERNMENT LOANS. 

13 The HONOURABLE LALA SUKHBIR SINHA: (a) How much fl'eBll 
loan Governnlent proposes to take within this year and how is it proposed 
to spend it , 

(b) What is the total amount of National Loan till last March S\and-
iug against the Government of India T . 

• (c) WhE'l1 the doficit was only about tE'n,jlrOrell of rupeelil why a-much 
larger loan is.going to be taken Y v 

'lUle HONOt.ltABLE 1\I" .. R M. COOK: (0) A £12i million sterling 
loan W88 rai,*,d ill J nne :uu.t. it is 1I0t l108sibie to aay at present whether 
any further sterling loan 'will be issued ~fore the ol08e of the current rear. 

•• • • t 
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The rnpee loan issu~d this year was for an milimited amount and the total 
rl.Jbs~ipti~lS to the loan Uf} to date amollllt to l1f'arly Rs. 461 crores. The 

-Pl'/)ceeds of these 1011118 will be mainly devoted to Railway capital expendi-
~re and the grant of advance!! to meet the capital requirement.!! of Pro-
""lucial GovernmeJlts as well as their overdrafts 011 reval1ue acconnt i but 
n portion i'ilf be ntilised for fuuding sho)·t term debt and meeting the 
Central Government's revenue deficit of the year. • 

• (b) The tol III lUUOUllt of sterling debt oUbitanding on the 31st Maroh 
last WaH £205 miIlitmtl and the total rupee debt Rs. 308 crores including 
Rs. 4 !rores of Post Office Cash CcrtificateH. In addition Government 
hud outstanding Rs. 112 erores of Treasury Billll, of which 54-crores were 
held by the public, nnd the remainder in the Paper Currcncy Ueserve.. • 

(c) As stat('d ill reply to the fil'8t part of the question, the loan ill 
)'equired mainly for purposes other than that of meeting the revenuc 
deficit of the yellr. ' 

LANDS FOR Sl'GAR F ACTORIE8. . 
U. 1'he HONOURABLE LALA SUKlIBIR SINHA: Is Government 

aware that in September last the Honourable Sardar Jogendra Singh 
moved a resolution in the Council of State that Government should acquire 
lands for sugar factories but the resolution was negatived on the ground 
that it was not the business of Government to acquire private lands for a 
private company , 

The HONOlTkhllLI£ MR. B. N. SARMA: The Honourable. Member 
is referred to th~ Procecding's of thc Couueil of State 011 the 22nd Sep-
tember 1921 for Illly information whieh he may requiretlOn this subject. 

'j'h(' H('solution moved by the lIonollrable Sllrdar Jogendl'll Singh was 
pa~sed by the ('ouIldl in an amenned form and the Government arc not 
Jlreplll'cd to <Irllw thE' bl'oad and gencral inference which the ·Honoura.ble 
MClllber suggcst:, ill his question. 

The HONOUl:AIU.E LALA SUKHBIR SINHA: Sir, may I ask Il 
bupplementa"ry question to question No, 14 1 

The }[ONOUflhIlLI:: THE PRESIDENT : If it arises out of the aUIiWL'i'. 
• 'l'hc HON01Jl~AIllIE LALA SUKHBIR SINHA: Will the Goveruweut 

be pleased to inquire fl'om the United Provinces Government why they 
lIne acquired u big plot of ground in Mozzufernagar for IL private 
company who will Hell it to private individuals for building private 
I!hOPH' • The HONOURABLE MR. B. N. SARMA: That does not arise out of the 
fjuestion and it relates to another question 'Which hall been disallowed. 

W AGON-tUPPI,Y. 

li. The HONOUBABLE LALA SUKHBIR SINHA:. Is Government 
.,,'are that there is a general complaint ahodt the supply of wagons for 
the carrifSe of goods, that the supply of them is often stopped, that suoh 
lltopplge gh~eR a chance to tIte Railway staff to make mouey, and that tlle 
goods stocbd at the station su1fer very much f·. 

The HONOUBAnLE Ma. H. A. F. LINDSAY: Government are .. are 
that the supply of wagOJl8 is nat always equal to the demand and that 
restrictions have at ).!mes to be impoaed on trdic. The J'!Dl~dy lies in 

••• 
• 

• 

• 
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the provision of additional wagons and of bettel; faciolities for their move-
mcnt. As the Honourable Merner is doubtless aware these oU1atte~s are 
rel'Piving close attention. 

CAJI,RlAOH or PA88HNGER::! IN WAGONS • 

• 16. The nc1NOURABLE LALA SUKHBIR SIN~A: e(a) Is Govern. 
ment awar .. that wagons are still u!le(~ for the carrylllg of, pl1t;senger~ and 
that on the recent Somawati Mawas faIr at Hardwar, of whlCh the Railway 
authorities had sufficient previous notice, wagons were as a matter of ';:aet 
used' 

(b) Why carriages were not borrowed from other lines Y 
• The HONOURAULE MR. II: A. F. LINDSAY: (a) Government are 
8ware of the fnct that covered ventilated wagons were used for the 
'conveyance of passengers from lIardwar to Saharanpur-a distance of 
50 miles-during the Sornawnti Mawas fail'. 

(b) The explalllttion is that the Oudh and Rohilkhand H.ailway had 
four lither melas to provide for and that had they not used wagons they 
could not have cleared in 3 day!! the lar~e number of returning pilgrims 
who were waitiug for trains at Hardwar. '1'11e North Western Railway 
and East Indian ltailway were unable to lend coaching stock. 

LIQUOR AOVEBl1SEMBNTS IN BOOKS OF l'OSTAUE STAMPS. 

17. '1'he HONOURAlILE LALA SUKHBIU SINHA: (a) Is the attention 
of the QOVCl'llmellt drawn to the advertisement of liquors'iu the books of 
postage stamps , 

(b) Do G~ernment think it proper to permit thc advertisement of 
liquors in publicatiolls of post officc 1 

Th.! l~JNOT;R_\TlLF. ~fR. n. K K\RMA : '1'he attention of Government 
has been drawn to the udvertisements. 'rhe matter is under considera-
tion. 

• INDIAN ENG INB1!lBB ON UULWj.YS. 

) 8. The HONOURABLE LALA SUKHBIR SINHA: (i) Will the 
Government be pleased to state the numbers of Indian Engincers taken 
annually during ~he last five years on each of th~ following Railways : 

Great Indian Peninsula, 
East Indian, 
Bombay, Baroda and Central Iudia, 
South Inwan , 

• (M) What has been the percentage of recruitment of lnd~ 
Engineers to that of Europeans during the last five years and are all those 
Indians, who were reeruited, still in service' If not why' How many 
out .of them ~"ve left service on each .line m;td why' Did they leave 
r.erYIce of theIr own accord or were thell' servICes dispensed with by t1ae 
lluthoritics ; if the latter, why 7. . .... 
• (iii) Are th~ I'mOlllments of Indian And European Engine~rs the" 
same; if nQ,t, why, when they have to do exactly the sa)ue sOtt of work' 
Are.the annual increments in their pay governed by the same rules' If 
not, what is t.he d.i1!erence and the reason for it , 

(iv) Is it true that the authorities of the above'lWlwaya are generallY. .. . 
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aycrse to taking IndIhns on their lines and if some are appointed by th~ir 
Hom~.Boa.Is, they try to get rid of them, instead of encouraging them , 
"- 'rhe HmWUIt\ULE MR. II. A. P. LINDSAY: (i) and (M) The 
itiIormation iii being called for and will be furnished ~ the HQnourable 
Member. ~ •• 

(iii) I would refer the Honourable Member to the reply to Dr. Gour's 
question appearing as No. 159- in the L~gislatiye Assembly "Debates on 
tbe.I6th January 1922. 

(if') I am not aware of any such attitu~e on the part of Board,s of 
Directoftl or their officers in this country. • 

SALE OJ' SALT~ 

19. The HONOl1lWJLE LALA SUKHBIR SINHA : Will Government 
be pleased to lay on the table a eopy of ruleH of the new system adopted 
for the sale of salt by means of agents and to state whether it has had any 
good result on the price of salt and whether Government has fixed any rate 
for the sale of salt by these agents, and what al'e the advantages ilf the 
new system when compared with the old one , 

The HONOURABLE MR. II. A. F. LINDSAY: I shall make over to the 
Honourable Member a copy of the Notification No. 80, dated the 1st July 
1921, issued by the Commissioner, Northcrn India Salt !U,venue, pub-
lishing the rules containing inter alia the instructions for fixing' the rate 
for the sale of salt under the agency system in NortGern India. As regardll 
the result of the new system on the price of salt and its advanta{tes when 
compared with the old system the Honourable Member is referred to the 
IlJlswers given in reply to questions Nos. 696t and W8t asked by 
Mr. J. C. Chaudhnri and Sardar Gulab Singh at the meetings of the 
Legislative Assembly on the 28th- March 1921 and the 20tht ~reh 1922, 
rf)speetively. . , • 

RAILWAY REFRESHMENT ROOM AT NASIK ROAD. 

20. The .HONOURABLE MR. LAI.JUBHAI SAMALDAS :. Are Govern-
ment aware that there is no refreshment room at Nasik Road Railway 
Station' In view of the growing importance of the Station, will they 
eonsider the advisability of opening one' 

The HONOURABLE Mn. II. A. F. LINDSAY : Government are aware 
that there is no refreshment room for 1st and 2nd class passengers at 
Nasik Road Railway Station. Restaurant ears are run on Mail and 
Express trains over this portion of the Railway, and th, administration 
which has been consulted doubts the necessity of providing a 1st and 2nci 
class refreshment room at this station. 

BRAJl'OR LINE PROIl N 4SIK. 
21. The HONOURABLE MR. LALUBHAI SAMALDAS : Will Govern-

ment be pleased to state whether it is contemplated to construct a branch' 
railway li~e between the Kasik Road Station and the city of Nasik , • • T.he HONOtTRAIlLE MR. H .• A. F. LINDSAY: The .reply is in the' 
negative. • • 

• • 

• Vide page 1590 of Volume II, Part n. 
t Vide paga 1881 of Volume I, Part IL 
t rvsl pa~ ~~98 of yol~~ II, PM! ;III. . . ~ 

• 
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PUBCBA.8E 0' INDIAN STO'RES. • 

22. The HONOUl'ABLE MR. LAl.JlJBHAI SAMALDAS~: (a) W~ll 
Government be plea~d to obtAi!) from the Secretflry o~ Stat.e for Inqr. 
antllay on t.hc Council table all lluthoriR('iI r('port of the mterview between 
the,Indian High tommiSilioner and a " Number of membeJl\! of Parliament 
who are iIltere!'lted in placing ordcrs for Indian Stores," r~erred to in 
the Reuter's telegram published in the Bombay Dailies on 28th July' 

(b) Will Govermnent be pleased to say if they have received ·eny 
communication from the Secretary of State for India on the subject 
after the ,i,nterview and, if so, will they be pleased to put a co<py of it 
on the Co,-ncil table Y 

The HONOURAHLl!: MR. II. A. F. LINDSAY: (a) The Government of 
India have received from the High CommissiOi ~r and from the India 
Office copic~ of tktp' miuutes of the proceeding _ of the meeting of the 
Members of Parliament with the lligh Commissio_er to, which the Honour-
able Membel' refers. They have been informed by the High CommitlSioner, 
however, that Itt tltC outflet of the proceedings it was agreed that the 
minutes should 'lot be made public and that the discussion proceeded Oll 
that basis. In the circumstances the Government of India regret that 
they are not able to lay a copy of the minutes of the proceedings on the 
table. 

(b) The Oovcmment of India have received no communication from 
the Secretary of State on tho subject . • 

WIRELE88 STATlON FOIt WOll.KING SOUTH AFRICA, INDU AND AUBTRALJ..I" ". . 28 The llONOURABLE MR. I .. ALUBHAI SAMALDAS : Will Govern-
ment be pleased to say whether the information eOlweyed in the following 
telegram 6'£ Reuter's dated London, July 29th, is correct :-

Cl Reuter un(hrstandll thllt the Post Oftl.ee is negotiating for the construr.tion of !l 
wirell'88 atntior fo" \vorking (l;~r(~t1y with South Africa. India Ilnu Australin. The 
initllll ~lII!t is ('8t.imnted nt n million sterling, nnd tht' voorly maintfnnnco nt hlllf n 
million," • . 

and, if 80, will they be pleased to say what will be India's share in the 
(1) initial CORt, and (2) the yearly maintenance' 

The HONOPRADLE }IR. B. N. SARMA: The ncws cont.ained in the 
Reuter's telegram e.ited regarding the conRt.ruction of the British Wireless 
Station appears to be substantially correct. The Rums mentioned in the 
telegram Rppa~ntly relate to thc cost not of the Bl'itiRh Stlltion only 
fmt of the scheme as n '~holc wlii('h is contemplated by Ilis Majcsty"~ 
Government for the estllbhshmE'nt of the Imperial Wireless Chain betweell 
South Afri(,.Il, India, Australin and the United Kingdom. Under thi!ol 
scheme the Indian Station is estimated to cost £185,000, inclusive, to erect 
and £43,000 p('r Rnnum to maintuin and work. " 

WIRELESS CONNP.CTION WJ'hI ·ENGLA.ND. 

24. The Ho:<Ot'l1U.tU.E MR. I;ATjUBIlA!: SAMALDAS : Will 'Govern-
n,tent be pleased. t.o. "!1y whet.her they. had received any pro'f!osal from 8 
COIll~allY or !in mdlVlcluai for com~ecting India by wireless with England, 
and. If 80, will they be pleased t.o inform the Council of the terms of the 
~aid pr9poaal .f -.0 ." 



• 
. , 
Thc HONOUlWJLi: MR. B. N. SARMA: l'hc Government of India--

have rcceiJed an applieation from t.he Indian Agent· of the Marconi 
Wire~s C"ompany for a license to establish direct Wireless Telegraphic 
8wnmnnication between India and the United Kingdom. 'fhe applica-
tion which was stated in very general terms, included an otfer to register 
a c~mpany in india and to eroct and work the statiozton behalf of.the 
Government' of Indiu aR a link in the Impedal Wirelet;s qhain. The 
Government of India h8\'e also received two offers direct from the 
Ma'coru Wireless Telegraph Company, but they do not feel justified in 
announcing the terms of the proposals wade which are of a confidential 
nature.- _ ' 

ALLEGBD PAYMENT OF ROUBLES FOR li'OSl'l!IRUTG RBVOLUTlON. 

20. The HO~OUBADLE MR. LALUBHAI SAMALDAS: Will Gov-
ernment be pleased to say whether there is any truth in the report of 
Reuters' telegram of 15th June that Zinavieff, President of the 3rd 
llltel'llatiollale, Mtll.teu at a we(~tillg of the Contral Committee (If Russian 
Communists that seven million gold roubles were paid to Gandhl's ad-
herents ill India for the purpose of fosterillg a revoitltionary spirit' 

The 1l0NOURABLE Ma. S. P. O'DONNELL: Government have no 
information as to the accuracy of the statement wired by Reuter. 

RAlLW A Y Fnl!:IGHTs. 
26. The HONOURAULE ~IR DIN~IIA W WACHA: Will the Govern-

ml'lIt be pleuxed to place before the Coullcil the prct;Cnt rate of. railway 
freights for articles. enumerated in tho following tables, marked A and B, 
carried to and fro by Itldian railways on their respeetin' railway lines, 
say, for a distance of (a) 10 wilcs, (b) 25 miles, (c) 50 miles, (d) 100 
miles, and (I) 100 miles and upwards' • 

.A. i B. • 
Imported raw material& and 

manufaotures. 
1. Raw Cotton. 
2. Raw Silk. 

• 3. !taw WooL 
4. Raw Flax. 
5. CottOll Piece-goods. 
6. Cotton Yarn. 
7. Flax Manufactures. 
8. Silk Manufactures. 
9. Woolen Manufactures. 

10. Salt. 
n. Sugar. 
12. Tea. 
13. Raw Tobacco. 
14. Cigarlttea. • 
15. L~ther -Manufacture. • 
16. Iron. _ • 
17. Steel. 
18. Other metalS. 
J9. ~ - Machinery and 1tfill work. .. .. 

• 

Ind·ian raw materials and 
--/tar'll! aotur:,. 

1. Raw Cotton. 
2. Raw Jute. 
3. Raw Silk. 
4. Raw Wool. 
5. Cotton Piece-goods. 
6. Cotton Yam. 
7. Flax Manufqtures. 
S. Silk Manufacturee. 
9. Jute Manufacture&. 

10. Salt. 
11. Raw Sugar (Gur). 
12. Refined Sugar. 
13. Raw Tobacco. 
14. Cigars. 
1:5. Cigarettes. 
l(j. 'l'ea. • 
17. Rice. 
18. Wheat. 
19. Groundnut&. . --

• 

• 
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A. 
Importt:(l raw materials and 

rnanu/actures. 
20. Glassware. 
21. Hardwarc. Ii 

22. iEarthenware. 
23. Mineral Oils. 
24. Printing Paper. 
25. 'l'imber. 
26. Cement. 
27. llriekN .. and Tiles. 
28. Coal Tar Dyes. 

fB. 
I ndi8n raw mater~l/ an~ 

mam/actures. 
20. Cual and Coke. 
21. Cement, bricks, tiles, etc. 
'J') T ( -_. ron. e 
2:1. Steel. 
24. Haw Hides anu Skins. 
25. MiHcral Oil::;. 
26. Reeds. 
'27. Printing Paper. 
'21:1. Fodder. 
29. Manure .. 

• 

The HONOURAllLE MR. H. A. F. I,INDSA Y : The information required 
by the Honourable Member may be obtained by reference to the General 
Classification of Goods published by the Indian Railway Conference 
Assocjation, and to the printed Goods Tariffs of the different railway 
administrations. 

VIZAGAPATAM HARBOlTR. 

27. The HONoURAnLE KHAN BAllADUR Sm AHMEDTHAMBY 
MARICAIU : (a) Arc Governmcnt aware that thc harbour at Vizaga-
patam, if. improved according to the plan !Lnd estimates prepared by the 
Engineer-in-Chief of the Bengal-Nagpur Railway, will turn out to bc 
an cltccll.-lnt and advantageous one affording good facilities in all directiolls 
for sea and rail-borne traffic Y 

(b) Is it a 'fact that the scheme is to be worked by the Bengal-Nagpur 
Railway by floating a public company for the required capital, and have 
Government approved this eoursc , 

(0) Id view of the advantages to be derived by improving Vizaga-
patam harbour, will Government be plcased to state what action they 
propose to tm to hasten the commencement of the work of eO}lBtruction , 

The HONOURABLE MR. II. A. 1<'. I .. JNDSAY : (a), (b) and (0) The 
whole scheme for the development of the Vizagaputam Harbour is under 
investigation and a final decision in the matter has not yet been arrived u.~.' 

INCOME-TAX DEPARTMENT. 
28. The HONOUlWlLE Sm MANECKJI DADABHOY: (a) Will 

Government be pleased to state what amount of additional expenditure, if 
allY, is entailed uy the centralisation of the Income-tax Department and 
the abolition of the provincial departments Y 

• (b) In this connection, will Government be pleas~d to lay on the table 
a statement showing the new posts created with their respective emolu-
ments in the different provinces throughout India , - . 

The HONOURADLE MR. E. M. COOK: CJt) I regret that it is not 
possible to amnver the Honourable Member's question. In the brst place 
tlntil quite t'cccnily, with few exception!!,! the work ,')f al\'Iessing and 
collecting iocome-tu was almost entirely performed by the ordinary 
reve~ue staft'. It is impoB8ible to calculate what proportion of the 008t of 
th! ~~v~nlle staff repr~sellt~d the ~'Ost ~f the work that they did in connee-.. . 
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tion with income-tax.· rL'he expenditure formerly shown in the budgetB 
under ~he hftd " Income-tax" represented merely the cost of the special 
establll;hme~lts employed to supplement the wol'lc of the lund revenue 
si'ff. Even at the present time it is impossiblc to calculate the cost of 
assessing and collecting income-tax, beeause th~ special department. is 
only beinR o,g&sed gradually. li'or some prOVInces, (such us BomDay 
and Burma, with the exception of the headqmu·ttlr cities) scheJ~es for the 
re-or,$anisation of the special department have not yet been sanctioned. 
In o'her provinces, (!iuch S!i Madras aud Bell~lll) though complete 
schemes .pave been saD<ltioned, the speeial establishment is only being 
organised in the Presideney-towns, and else,,,here the wOl'k is still done hy 
the revenue staft'. 

(b) I refer the Honourable Member to pages 8-14 of the Demands fol' 
Grants, 1922-23. 

RAILWAY AND REVENUF. ExrENDITI:nE. 

29. The HONOURABLE SIR MANECKJI DADABHOY: (a) ~ill 
Hovernment .be pleased to lay on the tRble a statement showing the total 
amoullt of annual contribution for each railway in each of the last five 
years charged to the general revenues in terms of the contract by which 
the Secretary of State has guaranteed a fixed annual return upon the 
capital of some of the railways known as Light Railways , 

(b) Is it n fact that 011 some of these railways the working ppcIlses 
alllount to over 90 per cent. of the grOIl!! carnings while 011 similar railways 
constructed under District Board guarantee in the same part of the 

f country they never exceed 65 or 70 per cent. of the earning" T 
(c) Do Government propose to tlPte any actioll to enforce reduction 

. in the working expenses f • 
• 

The HONOl'RAULE MR. H. A. F. LINDSAY: (a) The Honourable 
;\fembcr is referred to the History of Indian Railway!! corrlctcd up to 
3h:t March 19~, u copy of which is available in the Library of the Indian 
l,cgislature. This will give the requisitc information ill respect ·of tho 
years 1917-18 to 1920-21. The figures for 1921-22 are as WIder : 
• Guaranfeed Pa1lmMt •• 

Ahmadpur Katwa Bailway 
nurdwan Katwa Railway .. 
~ura Damoodar Bivor :Railway 

• 

Be. 
85,971 
29,238 

1,22,720 

(b) The answer is in the affirmative. But such a comparison is of' 
l~ttlile use ~ the conditions of traffic and ~f :W2rking eannQt be held to J>e 
SlID ar. 

(c) The programme of revenue expenditure on the branch lines 
gu~rantE!\!d by th~ Secretary of State is scrutinised by Government before 
bemg sanctioned and the attention of the Branch Line Companies con. 
cerned ",ill.be.drawn to the Jesirability of reducing working expenscs as 
far as possible.· • • • • 

RAlIIGtrNl-CALCUT'l'A CANAL. • 
SO. The HONOUlWlLE 8m MANECICTI DADABHOY: Will Gov. 

ernm~t ~ pl~ tQ la1 ~ th~ :ta.!?l~ ~ pa~r:' r~~ting ~ ~rd May~ '8 
• • 



treBeme of a eana! from Ranignnj to Calcutta fot' the transport of coal 
to the port of Calcutta from the coal-fields of Bengal , <, 

'rhe HONOt'RAllLE MR. B. N. SARMA: The papers relating to )1.1e 
scheme of a canal from UIlJligUllj to Calcutta for the trat.tsport of coal, 
fonn part of rthc Procec(lings of the Government of .Ipdla, and cannot 
therefore JIe laid 011 the table. A proofs ?f the 8c~eme 18, hf>wever, placed 
on the table for the Holl 'ble Member s mformatIon. 
Preoil 01 the scheme 01 a canal Irom BaniU"'II.j to Calcutta lor the tran'port of cool. 

In June 1866 representatives of eertain coal eomplLDie8 proposed the I'Oftltrueti?ri 
of a canai> ta eo~n\let the Iloal fields of Banigunj with the river Booghly and III 
support of their proposal they utgcd that tho .inability of the E~lSt Indian Ra.il~ay 
Compnny to meet the roquirements of the public, and more. espooIally. of th? rapidly 
illcroosing coal trude, had become so patent that eDBlIlderable diftlcul~le8 were 
Ilpprehcudod for the coal interest. The cost of the canal was roughly estunated at 
a crore of rupee8 by the promoter8 of the scheme and they asked the Government 
to I(rant to tllllm the Role right of coustrueting the canal 

2. In forwarding the proposals to the Government of India, the Government of 
Benlf'Ll suggested the advisability of combining irrigation with navigation, but for 
several reRROllS it was docided in consultation with the Secretary of State to &88Ume 
State control of the project. 

l1t March 1867, instructions were conveyed to the Govornment of Bengal for the 
preparation of plnll8 and l'stimato8 which were sl'bmitted in Derembor 1868, The 
project us designed wus (lHtimated at that time to cost Re. 50! lakhs. The works 
romprised a weir 10 feet high ncross the Damodar river opposite to Ranigunj, aud 
u canul taking off from left flank of the weir. The canal which waa to be ubout 
100 mile. in length WIlS designed to serve tbe double purpose of irrigation and 
navigation, 

s. Arter careful cODsidl'rntion of tho project tbe Government of Jlltlia in March 
1869, nuthor~d the immediate prosecution of the neccssary preliminary measures 
for commllllcing" t,he wl1ir and hoadworks of the r,anal, but called for more complete 
and detailed information on various POint8 connected with the project before 
aanetioning the further prosecution of lhe works. In April 1870 in furnishing the 
adilitional:information I'RUOIl for, the Gov<'Tumeut of Bengal submitted a revised 
project whi.ch was estimated te cost Rs. 60,00,000. 

In regaril to iTrigation, th(' Oevl'rnment of India considered that there wore not 
,uffieient grointls to wan ant that thp receipts would cover the interest on capital 
ostIay, whilo the reVIlT Je from navigation, was also a very doubtful figure. The 
Secretary of State all;reed with the Government of India in thinking that the project 
could not be immed'ately procoeded with without risk of seriou8 fln.ancial 1088 Ill1d 
thnt it would be. wis~r to wni~ until observations of the Irrigation and Navigation 
Works in operatIon Ul tho Mulnu.pore and Cuttaek Districts should have afforded 
better monns of j ... dging whtLt would be the probable effoet of similar works in the 
~OUJltry between Ranigunj nnd Calcutta. 

FRONTIER POPULATION • 
. 31. The HONOU1WJLE R.u BABADUB LALA RAM SARAN DAS : (/I) 

'Will tbeGovernment kindly stat~ what is the present total estimated male 
population of (i) tribal areas, and (ii) settled districts of the Frontier 
J'rovince f ' i 

, (b) How many of the males in each of these two areas are estimated 
to be armed' 

The HONot'RADL}; MR. J. P. THOMPSON: (a) The ,Honourabl~ 
Member is referred to the Census rcturnla of 1921. 

(b) I.t is e~timat<,d that there arc IIbout 4,30,()()()'men~n tribal areas 
who lire capable of bearing arms. The tribesmen are believed to possess 
172,500 breech.loading rilles and carbines and about 50,000 Muzzle Loading 
:!'eaPQJl8. In the admiuistered distriots the bQrder :viUalen l1av~ ~ 



supplied with 18,065 fjfies for self-protection. No infonnati1m. iR available 
as to tbe mtmber of arms held 0)) license ill the North West Frontier 
r~ovi)1ee but the information has been called for lind will be furnished 
to'the non 'ble ME'mber when received. 

• ARMS ~'AC'l'ORlFg. • • 

32. The -nONOURABLE RAI BAHADUR LALA RAM SARAN ~AS : (a) 
Will the Government kindly state how many factories for the mallufacture 
uf a~ms exist in the tribal areas Y Can they give the names of the places 
where tbise factor ies exist , 

(b) Is it a fact that some Indians work as artisans in these Jactories f 
If so,' will they kindly inform this Coullcil',vhat is the total llnmher of 
workers in these factories and how mauy of them are Indians? 

(c) Do not tWl Government consider it desirable to control in somc 
way these factories' If so, will they explain their policy in connection 
with these factories , 
, The IIONOUUBLE MR. J. P. THOMPSON: Supplementary informa-
tion has been called for and a full answer to questions (a) Rnd (b) ,vill be 
furnished ill due course, together with /til explallation in reply to quc:-;tion 
(c). 

}'lloNTilm R.UDS. 
83. Thc HONOURABLE RAI BAHADUR LALA RAM SARAN DAS : Will 

the Government kindly explain whether in case of raids, kidnapping and 
tlaeoities in settled districts committed by trans-border people, relations 
of people, belonging to suspected tribes, and living in settlfld <fIstricts, 
are proceeded against by the local civil officers' To whft extent does 
Government follow the system of keeping hostagcs of dUferent tribes in 
the settled distIicts for compelling good behaviour on the part of these 
tribes' Do not the Government consider it an effootive method 'or check-
ing offences on the part of tribal people' 

The HONouRAnLE MR. J. P. THOl\IPRON : A Circular r.cently issued 
by the Honf)urable the Chief CommiHsioner, North-W cst Frontier 
Province, on the subject of kidnapping of BritiHh subjects, is laid on 
the table. It will be seen that the Chief Commi!'!sioner hall laid very 
'reat strells on the importance of the at;rest of relatives or fellow-tribes-
men of the oft'endel'8. 

It is not the practice of Government to keep hostages from among 
m~mbers. of tr&Ils-border tribe~ in llritii»h territory in anticipation of 
tribal ml~eonduct. Such a pra~tiee is not r~arded as.Iikely to prove 
an eRectIve method for ehecklD~ oft'ences. The holding of hORtlli't'lI 
can only act 88 1\ dflterrent if Goverflment is prt'pared to put them tI, 
death or inflict other punishment upon them in the event of the mis~ 
conduct of t~e tribe .they represent, and either course would be opJ>ORed 
to the .pubbc COll8Clence. To detain hostages therefore would be to 
bur~~n the public funds with the cost of' their maintenance, without 
deriVing a.ny.corresponding advantage. 
RULE8BaroR THE GUIDANCE OJ' POLITICAl. OFFICERS J~ THE EVENT OF; 

ITIR& SURJECTS BEING KInNAPPEJ) TO INDEPENPENT 
TERRITORY. :n <i) en.a. C!f kidnappiJIg abouJd be reported by telcgram to tI&e Chief ComIlliM.l:.er 

~~ )I'Rst poulblo dela,.. The tell'gram shouldh., loUowed up In dne eounc b,. a 
report showm, t¥.nepe taken to eeeure .. tiel~ for: the 1f1'OIIJed parties. 

• • 
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(H) An immediate local inquiry should be made, Olleth~ oecurrence of l!1leh 
lIalet, either by the Deputy Commissioner personally or through a truBted auborcUnate. 
Jnv08tigation should never be regarued as a routino mattor to be e.arrftld out.N loon 
a8 tile pressure of other work permits. 

(iii) In the course of Hueh inquiry particular attention should be paid to~I' 
Mvering whether thero are any local abettors of the .offendera. Should thia be found 
to .be the cue, ti&y, or their relatives if the abettora themaelvl! have abaeonded, 
Bhould be arrested. The relations of the kidnapped poreon are oftqp in a poeition 
to tell who fa t.he aCMmpliep, of the raidIlT~, and who are the relationl 01 the accompliee 
If thl' laUf'r is an outhLW. 

(iv) It should be considerl'(] whether the village aa II. whole hal tak~ all 
ftlalOnabl1' atopa to prevont the commission of the offence. If it be proved that 
the villago hns shown nogligt'n~.(\ the impesition of a tine under se<'.tion III, Frontier 
Crimes Ro~lation, ahould bo rllt'ommon!led. 

(11) TIle duty of reporting :uoh olIenees promptly should be imprcaaed on aU 
hl'admen. FInch reports should inr-ludo any information available De to the identity 
ot the offenders and the route taken by them, and should be made to t,he nearest 
pollc(l or frontier constabulary post, whence it should be paased on at once to the 
neputy Commissioner, Sup(lrintendent of Police and Dilltriet Oftl.~r, Frontier 
Constabulary. 

(vi) On receipt of such intormation, if in suftlriently ,ood timc to render such 
n r.o.rac p08.ible, the Dl'puty Commissioner will make arran,ements for the pursuit 
"t the gllnl[ and for the holding of positions where there is n likelihood of 
Intorr!'pting It. 

(t'ii) A 11 information as to tho identity of the raiden and the routo taken by 
thc·m ahoulrl be communicated promptly by Deputy Oommiasioners for necessary 
nctiOlI 011 tho lines indir.nt<>d in the8(l nIlI'M to th!' other Politieal Ofticel'tl roneerued. 

(t,m The baramta i8 an cft'ootivc weapon h:v whic.h te BOOUle the releaRe of 
kidnnpp<"rl pel'llOna and ehoulil be rcsortc.i to promptly and automatically by Politienl 
Aj[l'nt~. M08t efl'eetlve, if this is pOBHible, is the Hor-tional baramtlt; if tho actual 
section .onrernlld ",nnnot be tour-hed, action should invariably be taken against othllr 
scctlons through whir.h presauro mlly be brought to bear on the guHty parties .. Tribal 
rl'al'0naibility !TWat be enforced and thE< tribe as a wholo must l!e taught by bittor 
cxprrienre thnt kidnapping' lends to tribnl iuconvenieuce. 

(ix) The barnmta ehould also bl' employed treely by neputy Commiseioners*, but 
liS its eft'll;tivenesR is in dirl'ct ratio ~o the knowledge possessed of the tribesmen 
conrl'rncd, <the Politlcnl Agent rosponsiblo for th(l tribe should ordinarily bl' lIol18ultod. 
If, however, 110lay will lead to the 1088 of a valuable opportunity the Deputy Com· 
miBsioner should make the arrests alld inform tho Political Agent concerned that 
he haa .done .0. In suc.h casl's the Doputy Commissioner need not pause for nny 
d(\lIeato rouideration of a politkal nature. Such questions CRD be •• ttled at leisure. 

(z) Political Agents should wue It wattLing t~ the tribes under their control 
indicating the measuros proscribeil in thoBe rules. 

(xi) The Drmament of British villallcs nonl' tho border should be generonRU 
lael'eael'd, both by tho iSRue of licensCII to keep private arma and of Gove1'llment ritlis 
for village detenee. Where more arms of the lntter dCllcription are required lor 
dl.tribution in their districts, Doputy Commissioners should not hesitate to make 
application to the Chief Commissioner for them. 

(xii) The relatives of kidnapped pcl'tlons should be discouraged from paying 
faDllom on the ~und that by 10 doing they give an impetus to the very BCriea of 
(lutragea against which it ill desired to guard. At the IRme time such diacour&.jfe' 
ment oannot be etl'eeth'o unJt'R8 Governtnent can shew that it is able to ltlCure the 
releue of captivCII without ranlom. 

(II'i") In order to impresa upon our fellow subjects Government'R lively lense 
of their lufferinga in this matter, and its determination to a88ist them the names 
of all kidnapped P('l'sons (other than women) should be prominently diaplyed on a 
board outside the Deputy CommiR8ioner '. office until the day when the captive is 
!elensed. With the 8IUllO object all pos8ibl(l publie!ty should be given to action 
takl'n by Government to Booure tho release of eaptTvCl. • • 

(xi,,) The .ct~vity ot officei'll, Brltiah and Iadian in carrying out th. inatrne. 
tions Dnd Ittmlling out thla reproach to the Administration ~l be .peeially aoted. 
An. aR8istancq accorded by private individnala should be luitably aDd prompt1~ 

·,lUtllb lllafIW ~.*M ~ 01.-. ... ~ 0. •• 
~ . . 
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rewlr.rded, a.pplication being ma.de, if neoe8ll&ry, to the Chief Oouunisaicmer tor tbI 
fUllW! reqwred ... 

(zv)· AllY criticism on the working of these rule8 alld any 8UggeStion for tlaeir 
iwPllivWDent should be eomw.uni.cIlted to t1w Chief ColllDlillllioner. 

• FRONTl.&R COMMITTU'S RlIll'ORT.. • 

:H-. The HoNOURABLE RAI BAIIADUR LALA. RAM SARAN DAS : Will 
1hc Government kindly state whether they have decided to place tJie Report 
of the~'rontier Committee on the table of this Council 1 Will they consi-
der the desirability of placing t.his Heport in the hands of the members of 
th~ Indian~eglldature in the earlier days of the September Sessio," of the 
IJcgitiiature 7 By what time is the Government expected to have eon-
tlidered the Froutil'r Committee Report, and when is the decision of tho 
Government on the Report likely to be publitilied Y 

The HONoulWlliE MB. J. P. THOMPSON: The Report will be placed 
011 the Table in due course, but it i" not likely to be ready before the end 
of thit> month. UovernmCllt Itro not Itt present ill a position to Hay how 
long it will take them to cOll"ider the H.eport or when it will be possibl~ to 
publi"h such orders as may be paSlled 011 it. 

,\.CWORTll C01UIlT'l'EE ltEroRT. 

35. The HONOURABIJE MAHARAJA SIR MANINDRA CHANDRA 
NANDY : Will the (Joverumeut be ph'ascd to state if allY recommenda-
tion!! of the Acworth Committee 011 Indian Railways have so far been given 
effect to and, if so, what these recommendations are, and in what definite 
shape they have been given effeet to f . . 

The HONOURABLE MR. n. A. ~'. LINDSAY: All the Honourable 
Member know", propo!illis of the Acworth Com~ittL'I! rcgal'dillg Finance 
have already been examined by U Hpecilll cOlllmittee of the Legisl~ul·e. A 
l'l'IItml Advit;Ory Council has also bcell cOlllititutcd though Jlot quilt~ 011 the 
lille~ Pl'opobcd by the CUllimittee, au.d thi" Coullcil hits lately cUllHitlt·retl the 
recommendations of thc Comlllittt.'C ill regard to the future JU&.tagement of 
Rllilways with "pecial referencc to the East Indian H.llilway WId O"e-4t 
Indian Peninsula. Railway. It has also cOll.tiidercd the question of Local 
At{visory Coullcils Ilud it i", hoped SOOl1 to place befOl'o it the qucdtion of 
establishing a Rates 'l'ribunal. 

STATB-oWMED INDIAN RAILWAYS. 

86. The HONOURABLE M.uUBA.1A Sm MANINDR.A. CHANDRA 
NANDY : Have the Government arrived at any decision in the mattet' 
of the transfer of the control of the leading State-owned-lineR of Indian 
Raj.lways from the hands of Compauies directly to those of the t:;tate , 

The .HONOURABLE Ma. n. A. F. LINDS.A. Y : The answer is in the 
neptive. -

• • 'lRAWIPOR'l' AWD CO)()(UNlOA'fIONtl DBPJ.Jt'Plmln'. . . 
87. The tiON~ MAHARAJA SIR MANINDRl Cij:ANDBA 

NANnY : I. it intended, as suggested by the Acworth Committee, tp 
introduce a new portfolio for Transport and Communications in the 
Executive Council of the Governor General' If 80, will it involve any . -- - - -- - "t .. ---. -.. ". - . .. 
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reshuftling of the cxi!>ting portfolio!> of the Govern~eJlt Y And if so, on 
wh&t lines i!> thm reaujWltment of work likely to be based Y .. . 

The HONOURABLE MR. Ii. A. l<~. LINDSAY: It has been decidM that 
IIdi~lI 011 the suggesioll referred to must be deferred, p~nding the replft 
of the Retrenchment Committee . • • • }<'IRCA L COMMITTll!l'S RnoRT. • 

38. The HONOUH.AULE MAliARAJA SIB MANINDRA CHANDRA 
NANDY : Will the Government be pleased to state the time wheJt the 
report of tqe Fiscal Committee may be published in India, and if it is the 
intention of the Government to plaee its chief recommelldations~efore a 
joint couTmittee of the Council of State and the Indian Legislative 

• A&sembly before any aetion is taken upon them f 
The IlONOVI,AUl,E Mu. H. A. F. LIND:::iAY : 'fhe Government of India 

propose to publish the Hcport of ~hc l<'iseal .Commiss~on as soon. it is 
received by them. 'l'hey have beeu 111 eUUUllUJIlCatlOll With the PrCludent 
of the Commilillion, the liunourable :::iir Ibrahim Rahimtuula, on the subject. 
He oos explained that though the Heport has been signed by all the 
members, five members sig'lIcd it exprebsly :subjcct tu dissent, and that 
till thei!· disllenting minutes lire incurporated, the Report doe!> not 
become complete and ready fur presentatiun. 

AB at present advised, the Government of India do not contemplate 
appointing a Committee to cOll);ider another Committee's report. 

The IIONOVItABLE :::iU!. ALEXANDEH, MURUAY : Sir, may I ask on 
what dite the Report was tiigned, and what is the actual reason for 
the delay in submitting it T • 

'fhe 1l0No\!uAUJ.E MR. II. A. ~". LIND~AY : '1'11e Heport was signed on 
the 6th July. 'fhc auswer that 1 have givell explains the real)on for 
the delay .• The Minority Heport has not yet been received, but has been 
promised tn. a few days' time. 

CALCUTTA Hwu COVItT • • 39. The HONOUlWlLE MAHARAJA Sm MANINDHA· CHANDRA 
NANDY : III there any propollul befure the Government of India to 
transf«lr the control of the lIiih Court of Calcutta from the Government 
of India to the Govemment of Bengal, sud, if so, will the Government bt.o, 
pleased to consult the leading public associations of Bengal before any 
decmion is arl"ived at on this matter , 

The HONOU~ABLE MR. K P. O'DONNELL: 'rhe Government did consi. 
der some time ago the question, but decided then not to proceed further 
with it for the present. 

Mil. SASTlU'S MISSION. 

40. 'I'he HO.'iuuH.AlILJ:; MAlUH.AJA SIR M.AJ.~INDRA CliANDIU 
NANDY : Will the Government be pleased to state the total cos( of the 
Right Honourable :::iriuivasa Sastri's mission to Australia and New 
Zealand, aud lay op. the table the net results ~f hill misaion ia tlst ilart of 
the Britillh EmpiJ;e f • • • 1'h(' HONOURAllLE MR. B. N. :::iARMA : I am unable to state the total 
cost-of the mission of the night Honourable Sriniv&8(1 Saatri to Australia 
and New Zealand ati the expenditure incurred has not yet been re~r:ted .. 
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• to the Government of India, but I may m~ntion that the Governments 
both oC Ausfraliu alld New ZealnlHl kiIHlI~' J'('(1I1est~d Mr. Sastri to COllsi-
d~ himself as their guest during his stay in those Dominions. 

The following are the immediat~ results of Mr. ~stri 's misSIon. 
The Queensltndl Govcrnment llavo approvcd regulatiollH exempting -all 
British subjects of any nat.ive racc of Indin who were lawfull~ domiciled 
in Queensland Ht the commencement of the Ballalla Industry Preservation 
Act, -:t921, and who have continuously remained so domiciled f"olll the 
operationeOf the Act which madc it almost impossible for Indians, unleSA 
specially exempted, to engage in the banana industry. In South 
AURtralia, the Government ha"e decidpd to remove the only diRability • 
from which Indians suffer in that colony by amending their Irrigation 
:md Rf't!lnimecl T.ands Act, 1914, which disqualified all Asiatics from 
acquiring lands df.'alt with in the Act and to make it applicable to alien 
Asiatics only. The Commonwealth Government have !riven an aRsur-
Rnce that stepR will be tuken at an early date to enable Indians in 
Australia to participate in the benefit;; of old ng-e pensions equally ·with 
other citizewl in the Commonwealth. The lTniversitiet-l in AUHtrulia, 
with the exception of the I 'nivcrsity ot' Brisbane in whi<~h accolllmodation 
is very limited, have eXJlI'ct-Ised thei,' willing-ncs!! to admit a limited 
numher of Indian stndl'nts in accordance with their ability to accom· 
modate thf.'m and to con"ider any !;rhemeR prepared by the Indian 
UniversitirR for the inter-ehange of lecturers for Rhort periods. As 
regards the frllnchise, the Governm('ntR of the Commonwealth and 
Western Australia have promised sympathetic consideration, while the 
State of QueenRland, the 9,Ply other State in which the right iR not poslles-
sed by IndianR, awaits th'lrlesd of the Commonwealth Government. 

Apart from these achievements Mr. SIlRtri hM been conllPicnollsly 
Rl1eCCRRflll in remo"in~ i~Jlorance and prejudices concerninlC Intlians and 
in creating all atmosphere favourable to their clailllil. In thiH connection 
a letter addressed to Mr. SaHtri by the Premier of Australia QJ1 the eve of 
the former's departure from Australia is laid on the table. 
nOP1I of letter from the Right Honourable W. M. Hughu, Prl1mier of .IllUtral14, to 

tilt! Right HOMurable 8"nWtua 8Mt" . • 
On the eve of your departure fr{'m AURtmlia I desire to set out the position 

of the Commonwenlth Gov!'rnnll'nt in reglm} to the r!'prCflentationR you hay!' made. 
Firat Ipt n1(' Illy how pl~l'(l lVe arc that yo~ have been able to accept our invita-
tion to viait Auatralia nnd A!'f' for YOllr8clt our Muntry and Ita JlCople. Your visit 
h .. be<-n one of Imperial Rigniflennte Rnd haft Rt'fom!'iI the }K'ople of AU8tralla an 
opportunity of realiaing something of the v .. tnetl8 and eomplexit' .. well a8 the 
~plendour of our Empire. YOllr pre~enre here hae bepn of iteelf au edueation to 
mn,ny amongst us. You have by your speeches and your prellen(',e Iift .. d the C'urtnin 
of prl'.iudic·,p and want of kuowloogc aud revenlffi to UII lIome thing of Inilla a8 it 
really i.. By thol!' admirablo spoochl'll of your8 you hav!' edueatoo publie opinion 
inside nud outsid!' Parlinment. made that possiblo IVbich ooforo your viait wu 
impOlleibl~nnd you Mve brou/!"ht those r,'forms roven·d or slllfgl'stlPd by' th ... rf'Rolution'l 
of the 11l1S and 1921 Conferl'ntt's within the range of pra,·t!('./ll politiell. By your 
l'loqupnce anil by your logir YOIl hue made out Burh a caRC for those of your rountry. 
men lawfitllf d~iril(ld within the Commonwl'nlth Il8 will, I belieV!', M!('um in the 
C.ommonwenlth and Atau. legislnturol thl' lJupport netf'llMry to malic the aml'ndmenu 
of the law that 'ou .. f for. I cannot of coune speak on behalf of the .Statt-., but 
tor the C.ommonwealth I enn at Ieut 1liiy thia, that thp Leadl'1'II of all Partl ... hn6e 
08 YOII aTe nware, upr<'tIBCd publ;~ly their alhnlrdion ot the manner In which you hA~ 
IltatM your (,liRe and their npprl'eiation of ita JJ\f!ritlt. This qUfllltion of the dillAblBtl.,. 
ullder whieh your cOllJItI1'"9.sut'fer ill no Party onf'. A. you ha.,., very jnltJy pointed olll 

• •• 



so COUNCIL 0' BTM. .r6Tu SEPT. 1922. 

It bat It wide Imperialllpplieation. It is from this high plane tbat you bavp asked UB to 
look at it, and I have no doubt that th(' Lend('rs of thl' othl1r Parties in the Federal 
Parliament will do 80. -Certainly I Hhall. AH to your request that your fe""ow eOfntrymen 
resident in Australia shall participate iu the full bt'ucfits of old age penslOns, my 
Government win at a verv early date take such sh'ps as will plaee them • a 
footing of equality with ail other citizens of the Commonwealth. Herc again let 
111,11 all81lre you th!t this eoursl' is made immodiately possihle by tfour visit I1,D(1 your 
aodvoe&<ly. In regard to tb(' Franchise, nlthough I am not IlblA ~ speak on this 
wbjoot with Inch a8Burancl', and Buch flnnlit)· as on the old age pension question, 
I do not hesitate to I-epeat in the plnincst possible terms that you have bronght 
within the range of practical POliticM u rcfoml which but for your visit wouM have 
been mOlt improbable it Ilot impossibl(l of a(·h".!v(,llIent, nnrl you will I hope succeed 
in your interview with Mr. Char-Iton L~arler of th" Lubour Party lind wit~ Dr. Earle 
Page, LArler of th(' Country Party, in in(llu'inr, thl'Dl to (,o·op('ratr· with the 
Guvlll'Jlment in order t.hat thosl' °of yoor fellow ('olmtJ'ynwll who are still denied the 
F'ranl,bise Nhall receive it. I cnll only conduul' by again assuring YOII thnt you" 
brillilmt arlvo~-Iley 011 behalf of vOllr eOllntrv has borne good fruit. If th!'re are 
Rny tempomry d'elays in thl' rl'allsatioll of ti·e lIRpirntiollR -YOIl have so ably voiced 
do not b!' impatient. YOII hnvl' Ilehh'v('(l \\'oncJ<'rR nnd in my opinion I'emoved for 
n11 tinll' th080 pre.inllil·('s 111\11 mi"llllfil'r"t;lIl(lin~s whieh formcrly prevented th(' 
ILdmissioll of your ('onntrYIll('11 resiul'u: ill Australia to the enjoyuU'lIt of the full 
righ\B of dtiv.enahlp. 

HIGa COMMISSIONER Fon INIJIA. 

41. Tlw BONOURAnT,', MAlIARA.JA :-lIR MANINDRA CHANDRA 
NANny: Will the Government be pleased to state the total cost of the 
l!stabJishml'nt in London of the nigh Commissioner for India for the years 
1920-21 and 1921-22, and the names of the mcmber!! of the staff in that 
ctltablijhment who now draw a salary of more than £300 a year Y 

Tho HONOlTRAnT,E MR. H. A. F. l .. TNDRAY: The High Com-
millRioner's Office has been in existence since t!te 1st October t920. The 
total actual cost of hi~ establishment (includi~ departmental expenRes) 
was £131.400 for the period ht October 1920 to 3Ist March 1921 and 
£175,024-for the period lRt April 1921 to 3Ist March 1922. 

Sixty-eilrht members of the staff drew ill December 1921 a salary of 
more than .:100 a year. The trouI1]£' and expenfle involved in collecting 
and supplying a list of the names of these officers would bee out of all pro-
~rtion to the value of the information, and Government regret therefore 
that they are unable to furni. this information. . • 

COST OF R,U8INA. 

42. The HONOTlRABJ,E MAHARAJA Rm MANINDRA CHANDRA 
NAND.Y : ~ill the ~ov£'rnment be pleased to state the amount of money 
that WIll shll Htl req~urf'd. to complete the new capital at Raisina, and the 
number of ~'ears whICh \\'Ill be required for its completion T 

The HONOllRAnT,E MR. B. N. SARMA: U) Computed with eff~et 
from the Is~ April 19.2::1, it is e!lt!mated that Recording to the Schedule of 
work!:! prOVIded f?r In. the ReVIsed Project Estimate a further. sum of 
~iht84 lakhs gross wIll hI' l'cfjllired to complete t.he New Capital at 

• 
(ii) The nnmbf'r of Yl'ars l'e'lllirf'd to complete the work d:pe1tds very 

la~ly on, ~he amount ~notted from year t.o year. H. as tt is hoped, it 
will be pOR8lble to .set aSIde fmnually the amounts which the enl!'inf'ers can 
ulefaJ.Iy spend, thIs would ordinarily enable the work to be completed in 1926. _ 



Ql1'IsTrolls AND ANillWER.9. 

• PRFiIS PIECE-WORKEBfl. 

'So ~e HONOURABLE MAHARAJA SIR MANINDR.A. CHANDRA 
:iANDY : Would GllVel'nment be pleased to state the time 
When thll Report of the Com4}ittee, appointed to consider the grievances 
of the piece-,,¥,rkers in Government Presses and wh~h commencei its 
sittings in.T anuary last, is expected to be published T , 

The HONOUUAHI.E MR. H. A. F. I~INDSAY : The report of the Piece-
wo'kers' Committee has been published, and copies have been distributed 
to Me~ers of the Legislature. 

4~. The HONOURABLE MAHARAJA SIR MANINDR.A. 
NANDY: (a) Do Government mahitain a fund 
Com]lm~siol1ate Fun,l in thl' intl'l'('st of the employees of 
presses' 

• 
CHANDRA. 
called . the 
Government 

(b) If the answer to the ahove question be in the affirmatift, will 
Government be pleased t.o t;tate :- -

(i) the yenr when the fund was inaugurated 
(ii) the source oC its income; 
(iii) total amonnt of the funu up to March last; 
(iv) the Balik or B:lllks in whil'll it is deposited; and 
(fJ) the number of piece-work employees benefited by thi.fund up 

to March lust. and the extent to which sueh benefits have 
been exten.d,.d to them, individually and cMlectively T 

The HONOl'RAHLP.: MR. H. A. F. r~TNDSAY : (II) There iA no fund 
enll~<1 the " ('OI!1~l!I';siol1ntc Fllnd " mil intain~d Rpecially by (\overnment 
for their preR!! employee!!. Pr(,RS Fine Fund!! hove, howev('r, heen 
ill;.titutNI with ~fI'eet from tIl!' hpl.dnnillg of the current. financial year, the 
assets of which will be applied to the T(·lief of distress Among presFI-
workmen ami tlwil' familieR. 

(b) (i) A fine fund for each Government of India preFis was innU#lu-
-rated with effect from 1st April 1922. . 

(ii) Fines )'pco,pred from press employees other than pye fines and 
fines If'\ 1(';1 for bad work whieh involveR 10811 to Government. 

(iii) 1';i1. 
(it') .Thf' HR"ph.: (If the fund ar(' deposited monthly i~ the Post OfHce 

Saving!! Bank. 
(v) Thill d(l('s not arise in view of the answer t.o Rub-question • 

(i) abovc . 
• COST OF PRMl! STAPF. 

Hi. The ilONOl11UBLE • MAHARAJA SIR MANlNDRA CHANDRA. 
NAND'Y ~ Would GoV(!mmElit he pleased to state the establishment 
costs of the.R&laaed staff and piece-workcrs of its p~ respectively 
for the years 1919 and 1921, at Delhi, Simla and Calcutta' • 

The HONOtl'B4BLE M~ H. A. F. J.mmsAY: The eRtabliahment eo:t of 
the Balaried staff and pieee-workel'8 in the Delhi, Simla and Calcutta .. • •• 
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presses for the years 1919-20 and 1921-22 is as fo110*8 t-
1919-20. 

Dl1LIlI. 
Salaried statio 

< Piece-workerlil 
SIMLA. 

... 
Salaried staff 
Piece-workers 

CALCUTrA. 
SalariM staff 
Piece-worktlrs 

Rs. 

1,18,552 • J ,1>7,023 

1,240,575 
~2,6i>4 

8,58,182 
4',37 ,~lO6 

It2l-2t.. 
Rs. 

1,1)4.,884 
~,78,620 

1,1)4,881" 
1,~8,522 

(' 

4,68,070 
5,(;6,441 

The above figures do not include the cost of the Books (Publication) 
Branch in Calcutta ; this branch is entirely separate from the ordinary 
preM work. 

nEDn~l'IO:'i OF PIl,}<;SS S'I'AYP, 

4'6. The IIoNouRADLE MAHARAJA SIR MANINDRA CHANDRA 
NANDY: (a) Is it n fllct. that out of 438 piece-work compositors in the 
Government of India Press, Calcutta, the services of 172 men (i.e., 39 per 
cent .. ) have been dispen~ed with on the score of paucity of work' 

(b) If amlwer to the above question be ill the affirmative, will the 
Government be pleased to !;tate if any similar reductions have also been 
effected in t.he IJino and Mono Sections and salaried staff of the above 
establishment in Calcutta, and, if so, to what percentage of its actual 
strength' 

(0) To wltat exttmt have Government orders to private printing 
establishments been reduced owing to this paucity of work in the 
Calcutta :eress , 

The tIONOTTRARJ,E MR. H. A. F. LINIlSAY : (a) The statement is 
incorrect· at no tim!'! that can be traced was the number of piccc-work 
c()mposito~s in the CalC'utta prcss 438, nor havc the services of 172 men 
been ditlpensed with on account of the pancity of work. • Seventy-five 
pie-ce-work compositors, however, out of. a total of 482 hands were dis-
charged in May 1922, partly on account of the reduction in the amoun~ 
of work required t.o be done at the press and partly on account of the 
in-;t.allation of new machinery. • 

(b) No reductions hay!'! heen mad!'! in t.he IJino and Mono sectionfl ; 
these have been enlarged on account of 1l1e inRiallation of new machinery. 
In this part of, the question the refet'ence to "salaried hands of 
the above establishment" is not clear, but if the Honourable Member 
means salaried hands ollt!'dd!'! thp Lino and Mono sections, the answer 

• is that 7 pf'r cent.. of the Readin~ Branch, 4i per cent. of the section-
holders, 3t per cent. of t he proof pressmcn and 3 pel' cent. of the coolieR 
have also been djsChlll'/rl~d ; in addition to these, 14 copy-holde~ have 
been served with notic(' of di';('har!!'(' with !'!ffect from the 31st AU/rust 
1922. Payment of oVf'I'timc h salaried halMs has ceRsed, Rn~ if some 
modification can be made in the rect'ntly irttroduced leave \·u) (,H,· which 
necessitate the re\ention of a 1.lrJ,!c leave reserve, the numbe1t of salaried 
hands will be further reduced, 

• (c) The work which is gi~'en on contract to private printing presses, 
e.g., stock books and forms, UI of a nat\\re which cannot conveniently .. 
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be. dealt with in the Governmcnt pre8liet;; except for reduced print 
orderti due.)o the decreased demand for isuch books Ilnd forma no other 
specift\: .eductions are possible. ' , 

COST OF MONOTYl'E STAJ'II. 
47. The lloNoURABLE MAllARAJA SIB MANINDM CHANDRA 

NANDY : Will Governrncnt be pleased to make a statemen\ 88 to the 
establishment COllt of the Monotype and Mono Miscellaneous sections of 
the. gove~ent Press in Calcutta and the volume of work done by them, 
estImated m terms of money, for the years 1!10 and 1920, respectively, 
and the ·cost incurred by Government and the volUme of ~rk done, 
estimated in terms of money, annually by- the hand-compositors of ita 
presses respectively for 1.hc same period , 

'l'he HONOURABLE MR. ll. A. P. LINDSAY: The following atatelnent 
. gives the information rcquired so far lUI it is available. Statistics of the 
ycar 1~211-21, however, are vitiated hy the Iltrike of piece-workers which' 
took place duriug thal yeaI'. Salaried hnlldtl were paid full ratetl dyring 
the Htrike period, while outtUl'll of piece-work was stopped for & pro· 
longed period. 

11)10-1:. : 1!l20-21. 
1 

I------~-~·--··--l--··--·--,---

: l1an~ : }Iow). H all~ MODO • . ------i"m:'""1 .... ,"m:~'"". \.-
I I 

Valull of compolition at piece rates deduced I Not avail·; 22,&0;; 1,82,135 3".787 
from number of CIIS let U!'. ,able.! 

1-- --1.----- -- --_. 
'fotal COil of e.tabli.hmcul CIIIlCCI'JlCU I 4,;;3,II"~S! 3.j.,!l!i .J ,OH,o L~, 44.,7113 I I __ ..... i __ _ 

• 
EAIUUNGB 01" \'a;cK WORKKJl,S. 

48. 'l'he 1l0~OUR\nLE MAHARAJA SIR MANINDHA CHANDRA 
N.A.NDY : With refCrl'llCC to 8n 85SurallCC given by thc Honourable 
Mr. LindMaY in the Council of I:)tate ou the 26th September 1921, will 
Government be pleaHed to state thc actual collective monthly earninga of 
the piece-workers in the Government Presses, cl8&1 by cl888, twelve months 
previous to the introduction of the new scale in July 1920, and their earn-
ings month by month for the year 1921 , • 

The HONOllRABLE MR. II. A. }I\ LINDI::lAY : The Honourable Member 
is referred to the t1tatement at page 14 of the report of t!le Piece--workers' 
Committl'e which shows the average, not the collective, monthly earnings ; 
it is hop,d that thitl iuformation will meet the purposes of the Honour,.ble 
;Member. 

• • 0 PnnrrINJ or Cosus PIGURBS • • 4.9. The ilONOVRABLE MAHARAJA. 8m MANINDRA CHANDRA 
NANDY : II! It a fact :_ 0 

• (1) that the printing of eensus figures of India, including the Pro-
yin~, f2r 1911, W!UI don~ ~y hand~positi~' . -- . ;-J 

00 
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(2) that the printing of the same for the yellr 1921 was done in 
Monotype machines 1 .. 

(3) If answers to the above questions be in the affirmative, will the 
Government be pleased to state the costs of printing incurre« 
by itcfor the above in the years 1911 and 1921, l'espectively , • The HONOURABLE MR. II. A. F. LINDSAY: (1) fhe ce~us 

figures of IIfdia in 1911 were printed both by hand and machine composi-
tion.'· • • 

(2) The call1iUS figures of 1921 are being printed both by hand and 
machine composition. . r 

(3) TWe detailed fil:[ures fO,r 19] 1 are no longer available, the records 
having been destroyed, and the work connected with the. 1921 census is 
still in progress. It IDf1.y be mentioned, however, that applying the eon-
ditioD8 and rates obtaining in 1911 to five representative pages of the 
l!Hl cellSUIl report, the cost of mono setting would amount to Rs. 20-3-4, 
while the cost of handsettilll,t would llIllount to Us. 23-12-5. In 1921 tho 
cost of 12 reprCHentn ti \'l~ pages in the munu lUH,llhine works out at 
Rs. 42:14-0 ; if sct by hand, they woulll cost Rs. 59-3-3. 

PA YMEN'l' 1'0 Pn:Cg-WOltKEI\.&. 

aU. The HONOURAlILE MAHARAJA SIR MANINDRA CHANDRA 
NANDY : (a) Is it a fact that Government had promised payment, 
according to class rates, to piece-workers, for periods in normal working 
hours during which they have to remaiu idle 1 

(b) Jf 80, will Governmcnt be pleased to state ill how many cases th(' 
men of the Calcutta Press have been given such waiting charge~ sinco 
1920 7 • 

'l'he UONOURAI!IJE ~fn. II. .\.. P. LINDSAY: (a) Yes. 
(b) The total atll(luut paid ~;ince 19~0 in thc Calcutta Press is 

RIi. ]51-7-1t : the tutul iii Illude up (,f II large llumher uf lilllall payments. 
COAII'OSI'l'OllS AN)) Jhxm:lts. 

Ill. The HONOURABLE MAllAUAJA tlm MANINDRA CHANDRA 
NAN])Y : Will Government be pleased to show the highest and lowest 
ela&ll-rates of ()ompositorl!l and Bindcrs, rel!lpectively, in the Government 
Prell80s before aud after the introduction of the new scale in July 1920 , • 

The HONOURABLE MR. H. A. F. LIND8A Y : The rates are as 
follows :-

• -
C.lO""J Prw.-

ColJ\poaitllrl .. 
Bindert ... 

1Hl", Prm-eo:L:iton .. Bl rl (W arehoQ~ 
Sffrtla Preu-' 

CoDl(lOlitorl .•• 
Binders ... 

... ... ... . .. 

... ... 

'< < 

Defore July 1920. 1 After J u1, 1920. I 
Highest. i Lowtlt. Illil!heat 

Re. A. P. ~ Rs .•• P. o '0 010 076 
0 1 9 0 0 7 
0 , .} 0 1 0 o 1 el 00'1 
0'0.010' 
(Salaried' handA.) I 

• 

• 
0 6 7 

• 
0 7 0 o S.O 

080 

• 

Lowest. 

DB • .6.. P. 
0 1 " 0 1 0 
• 0 1 6 
010 

027 
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PADEU TO LALCHAND .AND SONS. 
U. The HONOtlRAfLE MAHARAJA SIR MANINDRA CHANDRA 

NANDY.: {a,. Will Government be. pleased to refer to the ~tau:ment made 
by the Controller of Printing, StatIOnery and Stamps, Indl&, m forward-
ing 1b Government the annual statistical returns showiug. the working of 
the Government of India Presses, to the effect that, durll'ijt 1920-21, the 
payments for " outside printing " to Messrs. Lalchand and 80n8 were lelIA 
than the paymlnts for 1919-20 by Re. 2,62,208 , • 

(b~ Will Government be pleased to explain this statement with refer-
ence to the statement laid on the table of this House by the Honourable 

nrIr.- Lindsq in reply to QuestiOl.l No. 159 of the 26th September 19.21, 
[-"howing that the total amount paId to Messrs .• Lalchand and Sons-durmg 
~919-20 was Re. 1,36,005 , 
, (c) What amount was paid to Messrs. Lalchand and SOllii during 
1920-21 for printing orders placed with them , 

'l'he HONOURABLE MR. H. A. F. LINDSAY: (a) and (b). The 
figure Re. 2,62,208 is correct. '1'he figure given by mc refers to payments 
for the actual operatiolls of composiug', plate-casting aud p"inting al0\1e. 
The total amount paid to the contractor in thc year 1919-20 was 
Us. 9,78,718, which includes also the cost of warehouse and binding work, 
banding, tag-labels, telegraph rolls, storage, distribution and contingencies. 

(c) The total amount paid to Messrs. Lal Chand and Sons in 1920-21 
was Us. 7,16,510, of which Rs. 1,56,550 represents payment for the itema 
F'ferred to in my uuswer of the 26th September 1921.· , 

CL4SSIF'IC4TION OF PIECl!:,WOllXERS. • 
53. 'rhe HONOURABLE MAHARAJA SIB MANINDRA fHANDRA. 

NANDY : (a) Is it a fact that the promotion of piece-workers in Govern-
ml'i)t Presses, from one class to another, depends on their capacity of earn-
ing 11 certain fixed amount of money monthly every year T .. 

(b) Will the Government kindly state if there has becn a re-classi-
fication of the piece-workers in the Calcutta PrCl;S in the light of the 40 
per cent. increment given to the!ll in 1921 , -

, (0) Have a ·very large section of the piece-work compositors of the 
~'Oovernment of India Press, Calcutta, been losers by another classification 
. effected in August 1922, as compared to the classes attained by the men 
r ~y fhe classification of 1921 , 

.The HONOUlU.BLE MR. H. A. F. LINDSAY: (a) Yes. 
(b) Yes. 
(0) Under the, ordinal'Y rules governing the classification of piece. 

workers, 18 l,lompoSltors have rccently becn reduced in claHH ~\lt the work 
co~ected with the annual re-classification has not yet bec~ completed. 

lNnUNlS4TION OF CIVIL SERVICE. 

640. The HON()llRAnI.E MAHARAJA Sm MANI~DRA CHANDRA 
NANnY:· (a) Has the attention of the Government been drawn to a 
statement of the " Morning Post " of London to the l~lfect that the 
~vernment Qf tudia have inviitd the opinion of the Local Oovernment8 
m the.lJl!lt\e,r of the further ~ndi!llisati()!l of the Ch'il Srrvtce, Ruggesting 
the elimination ~r tht!' reductIOn of the I~uropenn element from il1' 

(b) l.f any such circular has been issued, or opinion inyit.ed in thlr 
matter, Will the Government be pleased to lay on the table a copy of the 

.. Vide pale 368 o! .volume II. • •• 
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same, together with all correspondence that nas transpired on the subject 
between the Central Government and the variou~ local Adininistrations 
on the one hand, Rnd between the Secretary of St~te for 'ndia. and the 
Government of India on the other , , 

The HONOURABLE MR. 1:;. P. O'DONNELL: (a) Government 
have seen the \tatemcnt rcferred to. • 

(b) .The letter referred to has already app~ared in the·columns of the 
Press. The Government are not prepared to lay on the table any of the 
other PlIPers referred to by the Hon'ble Member. • 

1NTBRV1BlW OF LEGISLA.TIVE COUNCIL MEMBERS BY GOVERNMENT-aERVANl'B. 

66. The HONOURABLE· MAHARAJA Sm MANINDRA CHANDRA 
NANDY : Will the Government be pleased to state if the Home Depart-
ment or the Railway Board or any other Department of thc Government of 
India have issued any circular or notice intimating to employees in their 
DepartmentH that they will be Heverely dealt with, under "Conduct 
Rules," if they interview any members of the Legislative Councils for the 
purpose of ventilating their grievances T If so, will the Government be 
pleased to lay on the table a copy of the circular or notice in question 
and the date of its issue ? 

The HONOURABLE MR. t:;. P. O'DONNELL: It will be seen from 
the copy of the orders ill question which 1 lay Oil the table that Government 
Herv.ants have. bee.n informed that cOllllllunications to Members of the 
Legislature which lUvolve a breach of rulc 17 of the Government Servants' 
Condbct Uulcs will be sevcrely dealt with. -

08tce Memorandum No. F.·.'69-Public, dated Btli June 19te. 
From-The Government of India, IIomll Department, 
1o-All Departments of the (i()VCnllllcnt of Indiu (indudillg the l~inallcilll 
• Addllcr, Military Financ() und the Ollicc of tile Privute Secrotary 

to tile Viceroy und Military f,1ccrctar~ to the \'iccroJ. 
(Jases ~'lVO r,OJlIe to the notice of the Government of India in w~iclt mClllb~r8 

of the Seer4ltarht establishml'ntH have upproillhed Members of th~ LeglRlatur03 With 
11 view to having their ilIdivhlual gril!mnc'('8 made the subject of interpellatiolls 
ill the Chambers. Apart from tile fact that the quostions involved aro rarely, if 
ev~r, of public importance,. the practice uBull!ly Olltailll the .disclosure to non-official 
persona of informution which hUB boon obtalllod f~om oIDcml BOurCOS or ~us (lJ~e 
into the poele.sion of the member of the Socretanat in the e.OUTae of IllS ofticml 
dutiea; Ilud auy such disclosuro is a breach of rule 17 of the Government 
Servant.' Oonduct Rulce. The un(lersigned is therefore directed te requClt that the 
attontion of tho office establishment in the Foreign and Political Department, etc., 
may be draWll .to tho provilliollB of this rule IlDd that thl'Y may be warned that any 
communication to a Member of tho Legislature which involves an infringement 
Iheroof will bo leverely dealt with. It ill further requested that the lIubstanee of 
this Memorundum may be communicated to the ofliooe lubordinate to the Foreign and Political Department, etc., if Ilny, for information a.nd noee88llry action. 

POLITIOAL PRl8ONEBS. 

&6. The HONOURABLE MAHARAJA SIR MANINDRA CHANDRA 
NANDY :(a) Will the Government be pl~ased to state if it is a fact that 
persons convicted for po~tieal opinions and mischievous polifimV aetiviij4's 
~e variously treated in the jails of the lliffer.::nt p~vinces of India f 

(b)·If the reply to the above be in the ~ative, -do the 9'overn-
ment intend to take action to put their treatment under some common 
W:1U !mifQfm rul~s j.n, ~ th~ p~vin~es Qf ~d4A !l~g t2 ~riDg1.J>.~i~p. 



• 8' 
• 

jail practice.in the matter of the treatment of sucH priBQnera l,P;tQ line; 
as far as"may be, with the practice in force in England , 

• The HONOURABLE MR. S. P. O'DONNELL: (-a) The rules passed 
under -section 60 0' the Prisons Act have not been uniform i! all province ... 

(b) The Obvernment of India have recently addressed all Local 
Governments on the subject of the treatment of persons convicted of 
offencc~ in connection with political movements and have indicated tlie 
principles which tlll~y desire to see followed in this matter. 

• • 
~ RBVENUE OF Go'VBRNMINT DZURTME!. TS. 

67. The HONOURABLE MAJIARAJA SIR MANINDRA CHANDRA: 
NANDY : Will the Government be pleased to state the amounts, item by 
item, by which the actual receipts have fallen short of the budget esti-
mates under the following heads for the period from April 1922 to July 
1922 :-

(a) Custom!ii ; 
(b) RailWRYS ; 
(c) Irrigation; 
(d) Income-tax; and 
(e) Postage stamps , 

The HONOlTRAl'ILE MR. E. M. COOK: The budget estimates are 
framed for the year as a whol!', and it is not possible therefore to 
compare actual receipts with budget estimates for any period less -than 
the complete 12 months. I shaJl, however, at a subsequent meeting, be 
giving certain information regarding the progress of reve"ue in the 
('1]rrent year, in rcp!y to a que'ltion of which the Honourable Mr. Sethna 
has given notice. •• 

AERIAL MAIL SERVICE. 

t 68. The HONOURABLF: MAHARAJA SIR MANINDRA CHANDRA: I NANDY : (a) H8.I! /tny scheme been submitted to the Government of 
. Iudill. for the estahlishment of an Aerial Mail Service between Lo.ndon, on 
the one end, and Calcutta, or Bombay or Karachi, on the other' 

~ e(b) If the an&wer to the above be in the affirmative. will the Govern-
, ment be pleased to lay on the table thn main details of the scheme and the 

decision of the Government on it , 
The HONOURABLE MR. B. N. SARMA: (a) The answer is in the 

: negative. • 
[ , - (b) The question does not therefore arise. 

POSTAL DElPAlLTllElft' RBCBIl'T8. 
69. The HONOURABLE MAHARAJA SIR MANINDR.A: CHANDRA: 

NANnY : ;Will the Oovernment be pleased to state-
(a) the total receipts in the Postal Department from the date ot 

the op~ration of the new ratel! of postage stamp& up to the 
• Ind·of JUly last anG also the amount.'! of the .total receipts 

un~er the same head for the corresponding periods of the yeart 
19] 9, 1920 and 192] ; e 

(b) the nmount of receipts under the head of Railways for the 
period April to July last and the corresponding periods of 
1919, 19~Q ~W 1921 , • •• 
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• 
The HONOURABLE MR. E. M. COOK: (a) I regret tl!9t I ~ave not 

yet been able to obtain the figures regarding the revenue from the- new 
postal rates; I will send them to the Honourable Member as so8'n as 
teceived. • • 

(b). The'figures are :- • 
Lakhll. 

1919.-April to July 26,40' 
1920.-April to Jul:", 27,20 

.lP21.-April to Jul:", 18,97 
1922.-April to July • ,. 30,46 

The figures for the first three years include the receipts on acconnt of 
freight tax which was merged in the goods rates with cffect from the 
l.t April 1922. 

INDIAN CIVIL SJlRVICB ALLOWAlfCEB AND PEN.IONI. 

60. The HONOURADLE MAllARAJA SIR MANINDRA CHANDRA 
NANDY : Will the Government be pleased to state the various kinds of 
allowances and ppnRions now beill,:! paid to the members of the Indian 
Civil Servicc and t.he collective amonnt paid nndcr thC!lC headFl, and make 
a statement as to llOW the scale of their salary and allowanccs in the 
dift'erent departn1Cuts of service hilS heen modified uuring the last two 
)'ea1'l , 

The IWNOURAULE MR. S. P. O'Dt1NNETJIJ: AFI regards pensions, 
I will give the Honourable Memher a copy of the Home Department 
Resolution No. 191R, dated the 20th Novembcr 1919, which contains the 
information required. 

As to pay and allowances, the Honourable Member is referred to 
the stat~ent printed on pages 320·334 of the JJegislative Asscmbly 
Debates, Volume IT-No.4, showing the pay of the wrious important 
services in 1917 and 1921, which will perhaps Flerve his purpose. There 
has been no general modification in the scalc of pay and allowance!! 
of the Indian Civil Service within the last two year!!, except !!l'ight 
modifications- in the s.cale of ov"rseas pay which were made for the 
reasons given in paragraph 5 of the Finance Department Resolution 
No. 1559.E.A., dated the 16th August 1921, a copy of which will also 
be supplied.to the Honourable Member. 

The HONoLMBLE SIR ARTHUR FROOM : May I, Sir, with your 
permission, ask a supplementary question arising out of question 
No. 38, if the Honourable Mr. IJindsay has no objection' 

The HONOURABL': THE PRESIDENT: I would point Qut .. that a 
supplementary questIon must be put after the question to which it is 
lIupplementary has been answer~d, To tallow a supple~e~tary question 
to be put at the- end of questIon tll~e would be a rattier-dangerous 
preced~nt, aItd I think I must refuse to allow the tIono.rable Member's 

• request. 

I Bublti~utloD. of Ra. 200 for Ra. 1~0 in the 7th 3tar of eenioe lind of ~. 250 
tor Be. 200 111 the 10th anct'll.1t1b years of eervice. _ 
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• .. ADJOlffiNMENT OF HOUSE . 

• The HONOURABLE THE PRESIDENT: I have received from the 
Honourabl1l Mr. Sethna a motion for the adjournment of the House to 
discuss A mafter of public interest. I think the mattlr is clearly bk>cked 
by the ru1e a~ainst anticipation, and I understand that th~ Honourable 
Member wishes to withdraw his motion . • The HONOURABLE MR. PIIIROZE SETHNA : I do, Sir. 

'l\e HONOURABLE THE PRESIDENT: That then is disp~sed of. 

NOMINATION OF PANEL OF CHAIRMEN. 
The Honourable the President then read a message from His 

Excellency the Governor Gen!'!ral regarding nomination of panel of 
Chairmen. The message ran as follows :- • 

" In pursuance of the pr011illions of sttb-section (2) of section 63-A 
of the Got)ernment of India Aet, 1. Rufus Daniel, Earl of Reading, hereby 
fIOminate the following Members of th,(j e01end' of State to be on the Panel 
of Chairmen of the said Cott.neil of State: 

In the first plau, the Honourable Sir Alexander Robert"on Murray; 
in. the second plnee, the llonoural!le Sit, Manceldi Byram,iee Dadabhoy ; in 
the third place, the Honourable Sir Dinshaw Edttlji Waeha ; a1tiJ lastly, the 
JIonottrable Sir Zulfiqar A7i Khan. 

(Sd,) R~ADING, 

V ieeroy and GoverMr General." 
The IIONOTTRAJU,E 'rITE PRESIDENT: I undeTRtand in("rmation has 

been received regarding Bills assented to by the Governor Gt-neral. 

~ILLS ASSENTED TO BY GOVERNOR GEN~RAL. 
The SECRETARY OF THE COUNCIL: Sir, information has been 

received that His Excellency has heen plea.sed to grant his assent to 
the following Bill!! :-

The Ranchi Mental Hospital Act, 1922. 
The Press IJaw Repeal and Amefldment Act, ]922. 
The Indian Ports (Amendment) Act, 1922. • 

STATEMENT LAID ON TIIE TABLE. 

.. 

"The HONOURABLE MIAN SIR MUIIAMMAD SIIAFI : Sir, I lay on 
the table the information promised in reply to a question· by the 
Ho~ou.able Mr. Lalubhaf Samaldas on the 17th .January, 1922, regard-
ing the number of colle~ and recognised sehools which have dis- • 
affiliated· the~selves from Universities (other than. the Calcutta 
University), and the number of students in Buch institutions ,t tho 
time of disaffiliation . 

•• • Ylde page 548 of ~o~ II, Pan II. 
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.. HINDU CEREMONIAL EM.OLUMENTS BILL. 
• The SECRETARY OF THE COUNCIL: Sir, in accor~anec with 
rule 25 of the Indian Legislative Rule~ I lay ~n the t~b1e a Bill ~o amend 
the law relatillg to the right of hereditary Hmdu priests to clalDl e&olu-
ments in lespect of religious ceremonies, which was passed by the 
Legislative Assembly at its meeting of the 28th March, 1922; 

• 
imSOLUTION HE REDUCTION OF M~MBERS OF GOVkRNOU'S 

EXECUTIVE COUNCIL. • 
The HONOURABLE Ma. PillROZE SETHNA (Bombay: Non-Muham-

madan) : Sir, I beg to move: .. 
" That this Council recommends to the Governor General in Council that repra-

aentation should be sent to the Secretary of State urging, in view of the BerIous 
financial condition of India, and the consequent noo6llity for retrenchment in expenditure, 
that the number of mew ben of a Govelllor'8 Executive Couneil should, in no I,rovince, 
exceed two, and that every Governor of a Governor '8 province abould be udviBlld 
not to appoint more than two ministers to administer transferred subjects." 

The object of my Resolution, Sir, is to suggest a direction in which 
retrenchment, so urgently necessary in the present days of financial 
stringency both in the Central and Provincial Governments, could be 
effected without impairing the efficiency of the administration. My 
Resolution aims at a reduction in the number of Executive Ctuncillors 
and Ministers in Bome provinces in this country. T~is Council will 
remember that at its very first Session in Delhi, in answer to a question 
by my Honourable friend Raja P~amada Nath Ray, the Honourable 
the Home Member, Sir William Vincent, placed a stateDijlnt on the 
table on the 14th February 19:11. According to that statement, in eight 
provinces in India the reformed constitution under the Government 
of India Act of 1919 had been introduced and in thtleu out of the 
eight, the J!umber of Executive Councillors was increased from three 
to four and the responsible part of government entrusted to representa-
tives of the people was made over to three Members called Ministera. 

• This was, Sir, in regard to the provinces of Bombay, Bcngal and 
Madras. In one of the Provinces, namely, Bihar and Orissa, there 
were three Executive Membcrs of Council and two .Ministers, the 
Oouncil may remember that on the very same day that Raja Pramada 
Nath Ray's question was 8JlBwered the Honourable tie Home Member 
also replied to a question from me as to why the recommendation 
made in the Parliamentary Joint Committee's report, that an equality. 
should be maintained in the number of European and Indian Members 
of Council, was not ca~'ried out in that Province. The HonOurable 
Sir William Vincent'8 reply was to the effect that there were in Bihar 
and Or~ thr~ Executive Members of COUDcil, two Europeans and 
one ~.and that if to \ring about an equality in the numbers of 
Eurl)~eans and Indians, on~ extra Indian Executive Councillor wore 
II pJlointed, -there- would han been not enough work for the four; on 
the other hand, if the number of European Executive Councillors ·was 
reUllced from two to one, then Sir William contended, that the European 
elcment in the ;Ex\C.utive COlll!cH ~f ~~e .?9.v~f!1.D1en~ 2~ ~jhaI: ~4 

• ( 61 - ) 
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Orissa would be reduced to a very low percentage, an answer with 
which I believe the Council was not satisfied. But s0lll:e w~ks hl.ter 
in another place Government gav~ an assurance of some kind accor~g. 
to which when the period of office of the tW? European E.x;ecutlve 
Mem~e1'll of Counlfil in Bihar aud Ol·issa termInates, thlfI'e will only 
be appointed one European Member and not tw~w~~ of ~ourse 
;s satisfactory. The reason why the Honourable Sir William Vmcent 
said the European element would be reduced to a low percentaie 
was because at that time the Governor of the Province was also an mwm. ~ 

The Co~cil will therefore liee that my Resolution affects principally 
tilree Provinces, and only partiolly Bihar and Orissa. In regard to 
the four other Provinces, namely, the United Provinces, Punjab, Assam 
and the Central Provinces, there have been appuinted unly twu 
Executive Members of Council and two Ministers in each. NQw, 
during the days of autocracy before the Reform constitution came into 
cxisten~e, these three Provinces, namely, BOIQ.bay, Bengal and Madras, 
had beside the Guvernor only i:hree Executive Councillors. There-
fore the first effect of the Reform constitution on these pruvinees has 
been to incrcase very considerably the number of the Executive and 
consequently the expenditure involved in their salaries, etc. 

I know, ~ir, that the Reform constitution has brought about in 
its train very considerable additional work for carrying out the 
governmellt of the country. The Heform constitution, by its general 

• spirit no lcss than by the part.ial transfcr of rcsponsibility to the 
l'epresentativell fJf the people, has undoubtedly added to the work. 
However much democracy may be hedged in by qualifications and 
limitations, yet the fact cannot bc denied that the introduction of the 
elemcnt of democracy mUNt ('.reate new duties, must lead to new methods 
of diHcharging administrative function" and add greatly to the weight 
of the resporu;i,bilities resting upon the shoulders of thc Government . . 

But, whilst conceding all this and making due allowance, I think 
it ill a perfectly legitimate question to ask if, in the three Provinces 
I have named, the work has increased to lIuch an enormous extent as • 
to justify having as mauy all 8 Members in the Executive Government 
of Bombay, Bengal and Mlulrus, lind a8 many as 6 in Bihar and Orissa, 
including the Governor. I think I lUll right in saying that thc work 
has by no means increased to Imch an extent as to justify this increase 
in the numbers !&.d the consequent expenditure. In these days when 
we are trying to retrench in every direction, when the Provinces are 

.almost verging on bankruptcy, the continuance of so many additional 
offieers in the Executive Government is tantamount to culpable extra-
~'agan.ce. • 

Sir, not even the authors of the Refo~ scheme, nor the Joint 
Parliamentary Committee, eyer contemplated that the IlllDlbel of 
Executive Membe1l! of Government should <!be as many: as 8. Here is 
what Mr. llentagu, the late Secretary of State for fndia, -and Lord 
ChclJnsford, the late Viceroy, say in their hist~ric join~ ~ep~J;:!;. They 
~blservQ : 



REDUCTION or llElfBERS or GO'"ERNOa's EXECUTIVI COUNCIL. 43 
• 

" We pro)lOle that in e8('h Provinl'e tht' EsC<'utivll Gmel'lllllst ahaD tI.ul.t of 
two parts. Ofle part would ClODiprile the HeRd of the Provinee and an Ezeeutive 
Council of two MembcllI. The other part of the Government would eonai.t ot oue 
Me~ber or more than one Member alleording to tbe number and importanlle of tho 
tranaferred Bubjeeta, (·holltln by the Governor from the elede<\ Henlbers of tlae 
LegialatiVI' Coune.i1.e They would be known 8S Miniatelll.'· • 
Again, the Joint Parliamentary Committee observed in thl'ir Rl'port : 

" The C-ommittee ia of opinion thnt the normnl atrength of an Exooutive Count'.i1 
etll'eei.-lly in the small Provineea, neN not t'xN'l'(l two members. Tht'y hnve not, how· 
~\'(!I" rMIl('t'(l the existing statutory maximum of four, but if in any Milt' if tbt' Counell 
inel~dt'B tw~nl('mbt'r8 with sarvll'e quaUflllationll, nt'ithl'r of whom is by birth an hdmn, 
they think it should also inelude two unofficial Indian IUl'mbel'll." • 

This, however, ill not 110 much a matter of the opinion of Mr. Montagu 
01' Lord Chelmsford or of those members who formed the Parlia-
mentary Joint Committt'e. The case lies in a nutshell Has the work 
increased to such an extent as would warrant the appointment, as I 
said, of 8 Members in these Provinces, and 6 ill Bihar and Orissa' If 
for nothing else, in view of the present financial stringenoy, these 
Governments should reconsider the position, and that as 800n as poasit>le. 

In this connection I propose to mention a fact which to my mind 
is almost decisive, and it is this-that in the United Provinces, although 
it is so large a Province, the work of administration is carried on by 
only t,vo Executive Councillors and two Ministers, and it has never 
heen urged in that Province either by the Executive Membe1'8 concerned 
or by the Legislative Council that thc work is beyond these four men. 
U therefore in so large a Province as the United Provinces fotfto men 
are enough to carryon the work, it stands to reason. thtt we should 
inquire as to why there ought to be as many as the numDer I quoted 
in the Provinces I have named. The United Provinces is one of the 
largest provinces in this country. Its population is 4,80,OO,OOO,;-larger 
than that of the British Isles. Mr. Lionel Curtis, in one of his many 
Ktudiell on Indian quelltions, has said in one place in regard to the 
FlIited Provinces that it is socially the most central and> the most 
complex proviAce in India. In that study he has quoted the opinion 
(If Sir Alfred Lyall that the United Provinces are" the heart of India." 

That being so, as I say, the question does require to be very carefully 
considered why Bombay, Bengal and Madras should have three addi-
tional members. 

In addition to the United Provinces I will quote another instance. 
I said just now that the reformed constitution had been introduced in 
(Jnly eight provinces. It is a180 proposed to extend it to· Burma. But 
before doing flO a committee was appointed to make recommendations. 
That committee was presided over by the President of the other House 
and in its personnel \Vere various memberll of both Hou8etl. I mention 
this fact .to show that the committee consisted of men who Wf're perteetly 
conversant with the conditions prevailing in the ditrerent provincea sine. 
the reformed conlltitution carnEll into existence ; and in spite of their tlnt-
hand kJ!..w]M~ and although llurma ill a large provinClC and a l'ery 
import.ant pro¥ince,tthe ~eeom~endation which thill committee hta made is 
to have only two ExecutIve Membe1'8 of Council. • 

So far, Sir, my recommendation to reduce the number of Couneillont 
Ilnd Ministe1'8 is based on the ar8'1lD1ent that the work is not beaT)' enough . . _.. -



• 
COUNCIL or 8TATI. 

• 
(ftTH SEPT. 19~2. 

[Mr. Phiroze Sethna.] .. " I 

for as many as have b~en appointed in the place!! I hav~ ~amed .. · Bu~ I 
think that the calle in regard to the reduction of Mlll18ters IS f}ltlte 
irreHistible, plirtjcularly in view of the fact that our ~nances, or rather 
their fipances, do not permit of such very heavy exp~n~l~re. If we were 
in normal timeR MUch a luxury might have been permissible. -aut when the 
Calle is absolutely otherwise, then it is high time that these appointments 
IIhould be reduced. It iR unnecessary for me to dwell at any great ~ngth 
on the subject of the financial condition in this country at t~ present 
moment.' It is 8 subject to which everyone interested in the affairs of 

.. India pays the very greatest attention from IIis Excellency the Viceroy 
downwardll. Even aH recently as yesterday IIiH Excellency Lord ~ading 
referred to retrenchment that has been neceSHary in thiH country in every 
direction. Some weeks ago His Excellency the Viceroy replying to a 
deputation of the ARIIOciated Chambers of Commerce observed in re~ard 
to the financial pOllitiull of the eonntry that it was' serious.' Surely, Sir, 
it is 'very serious, and it is becaUMt' it is very seriouR that the matter mURt be 
fully considered. 'rhe country ill thankful to the ~ecrctary of State for 
appointing what is known as the Inchcape Retrenchment Committee. Let 
UII hope that the recommendationR which this committee will make will 
bring about very considerable reductiolls. But I am sure that the recom-
mendations which it can possibly make will not go very far if the question 
of military expenditure is not tackled by it. The references to the Incheape 
Retren~hment Committee are of course only in regard to the central 
government and not in regard to the provinces. It is not as if the provinces 
themselves w~re not alive to the situation. For example, the Central 
Provinces and Bengal have already appointed their retrenchment com-
mittees ~nrl other provinces as, for example, Bombay, during the dis-
cUMion of its last budget of its own accord r('duet'd the figure _on t.he 
expenditure side by as much as Rs. 60 lakhs. 

The complaint is heard, Sir, on occasions that in tryin!!'. to bring about 
retrenchment perhaps those who want to apply the shears begin from the 
bottom and not from the top ; that very often some poor peon or elerk is 
dismissed and it may be-I do not say it is-that many holding 8inecur:~s 
higher up are left 88 they are. If an instance is wanted, my Resolution 
points out that in these three provinces there is a considerable expenditure 
i~l reiard to the three highest men in the provinces, and they should con-
ruder whether that nwnber should be reduced or not. Each Councillor or 
Minister is pald Rs. 64,000 a year ; therefore if the number was -reduced 
by three, it means straightaway a savill~ of Rs. 1,92,000. But it is not 
that figure alone. There are many other incidental expenses attaching to 
these salaries 1 as for. example, these members must have, I suppose, their 
RhC?rthand typ18ts, theIr clerk or clerks whose salaries and whose ~ravelling 
expenses, as also the travelling expenses of the members themselveR must 
amourit to a "ery tidy figure, perhaps ~learly as much as a f~rther 
Rs. 1,92,000. ,. 

Now, ,sir, I'have explained the position 88 best I'ean ;o:.I>ut it is very 
n.cell88ry that I should aIM explain the constitutional aspect of the case. v 

The Government of India Act of 1919 lays down i8 section 47 that 
~xceutive CouDci)1ors to be appointe<} jna ~vernor'8 province will be '. . 
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nppointed by His Majesty the King. He appoints 8S many 8S the 
Secretar~ pi. State himeelf decides. ~he Secretary of Stat.e 1b;«:11 the 
number and he is restricted to Ii maximum of 4. Consequently, if my 
H«Iolution is accepted, the mOllt t.hat we could do will be t.o ~ubmit a 
representation to the Secretary of State t~at. he should consider the 
ad villability of. reduction in the manner mdlCated. in the same ~et 
in section 5! it is also laid down that it is open to the Governor in a 
Governor's province to appoint as many Minillters as he likes ; he may 
appeint one he may appoint two, he may appoint three or even mt'N i 
and even ir'the Government of India think that so many men Ilr~ not 
wanted the Government of India, so far as I can read the A~t,. !!.I1JlDot 
lilY down any rules which would prevent a. Governor from carryma (Jut 
his own wishes. Therefore, Sir, in regard to Ministers as well, all that • 
my Resolution can urge is that the Govern~ent of India 8houl~ advise 
the different Governors of the dll!erent prOVInces to meet the wahes of 
the countrY. 

Sir, I do not think I have anything more to add. I shan conclude by. 
saying that if the Government see their way to accept this Resolutioa they 
will prove to demonstration that the Government of India at any rate lo~ 
no-opportunity in trying to restore our finances and the provincial finanoes 
to as healthy and sound a position as they were sOme years ago. 

The HONOURABLE SIR MANECKJI DADABHOY (Central Provinces ,. 
Oeneral) : Sir, I am in entire agreement with my Honourable friend, 
Mr. Phiroze SethJ\A, 110 far as his observations relate to the topheavine88 
of the Provincial Governments. I have my whole-hearted- symp8'thy with 
what he has said ill this connection and I think he has J¥de out a verr 
clear case for economy and retrenchment. 

My Honourable friend also rightly alluded to the constitutionlll 
aspect of the ease. With reference to this I propose to say ae couple of 
words only. I do not wish to repeat what my Honourable friend hal! 
already said. He has pointed out the scope of sections 47 I),nd 52 of the 
Government O()f India Act. In view of his exposition of tJie Statute, 1 
would ask this Council whether it is fair, whether it ill just to the 
provinces, that a Resolution of this kind should be moved in this Council. 
'In my opinion every Provincial Government must work out its destiny and 
must decide for itself whether its expenditure is large and within what 
limits it should be controlled. 

The Provincial Governments have ample powers : ~vell the spirit of 
the new Reforms, which have been given to the Provinci/tl Governments, 
!leek to make them as autonomous as possible. Would it be fair then 
that we ~h~uld disc'lSS the question in this Council as to the requir~men~ 
of ProvlDclal Governments, when they have not moved in the matter. • 
I think the Provinces have very able representatives; they have in their 
CounciU men who e.re as much 8Oli~itQus for retrenchment and economy 
1'.8 the ~embeJ'8 of the Indian IJegi&lature, and I think we can safely 
1ea,'e thls.maper to them, HO-tar all their reeommendation for the appoint-
ment 8f memberH of the Ex~utive Council is cOJlcernlf<.l. The appoint-
ment of Mmistel'll'is, within the Statute, the privilege of ~ Governor 
and he al.oM .i" entitled to. determine the nun;tber of Ministers neceeaary, 
I,Ild I think It would be m COWlOlWlee WIth the traditj~ ~f ~lU" 
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Legislature in consonance with jltstice and equity and all itirness, that 
we should 'leave our brother colleagues in the Provincial Councils to 
take up and determine all thClie questions. -

The HONO~ABLE SAIYID RAZA ALI (United Provinces East: 
Muhammadan) : So far as the Provincial question is 'Co~cerned, I ~o 
lIot think that need 8eriously perturb the equanimity of members of thIS 
Council. I find, Sir, that after all there is no such question involved i!l 
the discUHSion of this Resolution as has been given the name of a c~nstI­
tutional question. 'rhe Government of India Act clearly provide, that the 
membe1'l!eof the Executive Council are" to be appointed by His Majesty 
by Warrant under the Boya1 Sign-manual, and shall be such a number 
!lot exceeding f{Jur, as the Secretary of State in Council directs." The 
appointments being made by the King-Emperor, I do not think it is the 
l'xclU!~ive privilege of a Governor to be consulted in a questioll like that. 
1:10 fur as the section goes, I believe it mealls that appointments can be 
l11sde direct on thc advice of the Secretary of State. I therefore do not 
thinlt it is correct to say that, in considering a question of this character, 
'",e should take Provincial prejudices into consideratiol).. If this Resolution 
really raises a question which eoncerns all India, then I believe it is 
hut meet and proper that this COWleil should put on record its considered 
opiuion all to bow far it is necessary that, in certain province!'! mcntioned 
by the Honourable ~Iover, the number of the members of toe Executive 
Council should stllnd at as high a figure as four. After all, Sir, spend-
tbrift h.bits are contagious, and I should not be surprised if the contagion 
olle day spread8 from Bombay to the United Provinces, and from Madras 
t{) the Punjab~ Therefore, I think thil! is not a question which should be 
considered ill a parochial spirit, and this Council bas evcry right to express 
ittl opinion thereupon . 

• Having said thill much, I come to the Resolution of the Honourable 
Mover. I mu~ at once say that I am in entire agreement with the first 
portion of tile Resolution of the Honourable MI'. Sethnll .• But to me it 
Beems-if my Honourable friend will excuse my saying so--that the latter 
portion of his Resolution, which recommends reduetioll in the number 
of Ministers, is whoJly inconsistent with the spirit of the Reforms IlCbeme. 
11M complaint \\'8S that iIi certaiu provinces the number of Executive 
Councillors had been raised from 3 to 4. He also urges strongly that 
110 increase in the volume of work has taken place to justify the raising 
of this number by one. That is a question which I believe will be dealt 
with by the omcial Uenches, and I am anxious to listen to the arguments 
which may be alMuoed to justify this increase. But, as Honourable 
Members of this ('ouncil know, the whole sehemeof Refonns is base4 011 
tnis. Every Pro"illcial Government is divided into t,,·o compartments, 
namely, the Governor ill the Exccutive CowlCil is Olle compartmeilt, and 
the eeeond compD.rtmellt collRi&t.s of the Governor actins on the advice of 
his Ministers. Honourable Members are aWM'e that in certain very excep-
tional eases it is open to the Gonrnor to I\'yerrule his Executive Council 
aN laid down ill "section 50, clause 1 of the Gove~t of. India Act. 
He also halt the power h) dill8ent from the advice given by the Ministen, 
at laid down in secti!,n 52, c1!t.~ 3, <?f th~ 88JD4! ,Act. Th!ref~ there ill 
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abRolutely no que~tio. of the Ministers being in a position to defeat the 
Executive Councillors, if the Ministers are more in nwnber than the 
members or the Executive Council. The Governor is to act in compart-
mlPlts. and the two compartments are, so to say, for the purposes of the 
constitution, entirely independent of each other. The_ Act avoids the 
cltse of collisiOl. arising, and I therefore fail to see why the Honourable 
Mr. Sethlla IllOuld go out of his way to recommend a reduction in the 
I:umber of Minilstcrs. The argument gathers force when we remember 
that-the Montagll-Cbelmsford Report., as also the Report of the Joint 
Committee, recommended a gradual increase in the number of Ministers : 
in fact, that is the spirit of the whole scheme of reforms. At present 
the Executive Council is to be retained hecause the experiment of Diarchy 
is being tried. Honourable Members will excuse my using the word 
.. experiment," but I use it in a most inoffensive Bense. (Voice: Diarclly 
iH an experiment). Diarchy is an experiment, alld therefore I say that 
this Diarchy, whether for good 01' evil, has taken pOHSession of our cOWlti-
tution. The EXl'cu1ive Council had to be retained, but everybody knows, 
aud I need scarccly say that every member of this Council knows t11&t as 
the people are to be associated with greater powers, to that extent the 
powers and nUDtber of the Exccutive Council muat decreasc and p"o 
tanto the powers Imd number of Ministers mMt increase. That being 
110. I can quite see the Honourable Mr. Sethna recommending that the 
number of Councillors be reduced and the number of Ministers be in-
creased. But I entirely fail to see on what principle he recommends 
8 reduction in the lIumbeF of both cIaases of officers. I need han:U.Y point 
out that Diarehy is an experiment and a very new thing in this couutry. 
I sincerely hope that the time will 800n come when it will-be donc away 
with, and the people of this COIDltry will come into their own. But as 
long as that state of affairs is not arrived at, I think we will be doing a 
very wrong thing in treating Diarchy improperly-though I fO\- one am 
not very fond of that--and in crippling the parts of the machinery at 
the very Btart. _ 

I think that in every provincc Honourable Members will find that 
services which are known as beneftcialservices have been put in charge of 
Ministers. 'fhese were services which were, to a large utent if ;Dot 
wholly, neglected in times past and, therefore, we want men in .u1Bcient 
numbers to develop the~e services and look after the intertlsts of these 
services. It follows, thereforc, that the number of Ministers should not 
be reduced unless it is shown very satisfatorily, with reference to facts 
and figures, that the number of Ministel'l is much in exc618 of that which 
is required for the needs of those departments which have been 
transferred to the charge of Ministers. I think the poaition iaI 80 very 
clear that I have no doubt that this Council, while agreeing with the 
first part of the Resolution, nam I'Jy , that the number of Euoutive 
COUDcillurs should be reduced and in no case should it be more thaD two 
unl61111 very exceptional circumstances are shown, will take the view that 
the arg~nt. does not applY 1;0 far &8 Miniaters are concerned. The 
1tliniste~ havo been doing v~ useful work. I am no& here to give a 
testimonial t. the Ministers, but we have it OD very high autllorit7 that 
tbe Ministers in every province llave been doing very good and uelW 
work. The,- are m cJa.arge 01 very iDlpo~t ~ ~u14eP.~'" ~ 
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therefore I think this Council should be the last body 4io treat the 
Ministerll'in a stepmotherly fashion. After having listened very atten-
tively to the speech of the Honourable Mr. Sethna, I Bho~ld 
say that no c~ has been made out for reduetion in the number of 
I\Hnisters. What was probably at the back of the IIonourable. Mover's 
mind was that, as he wanted to reduce the number of cfouncIlLol's, he 
thought he should impartially make a similar reduction in the number 
of Ministers. (1'he Honourable Mr. Phiroze SethM : " No."). I am~very 
glad that my Honourable friend disowns that intention. We;JI, if that 
is so, I e~tirely fail to see whr the number of Ministers should be redueed. 
On the other hand, all the arguments that have been advaneed go to show 
that their numher IIlIouId be .inereased. 'fhere remains the very 
important financial question no doubt: but, after all, if you reduce your 
Ministers from 3 to 2, that mcans 11 saving of Hs. 64,000 only. I do not 
despise even n ~a"ing of a sum of Rs. 64,000, hut, on the other hand, 
look at the vt'ry ust'ful and ~ood work that has been done during the 
past' eighteen months by these men who are responsible to the Legis-
lative Council in every provinee. For these reasons, Sir, I hope that 
Honourable Member<l, while supporting the first part of the Resolution, 
will not countenance the number of Ministers being reduced from 
3 to 2. 

The HONOURABLE MR. S. P. O'DONNELL (Ilome Secretary) : Sir, 
so far as the first part of this Resolution is concerned, the Government 
have already moved in the matter. 'fhere are, as the Honourable 
Mr. Sethna hn'i reminded us, four provinces in which the number of Execu-
tive Councillors exceeds two, namely, Bihar and Orissa and the three 
Presidencies. As regards Bihar and Orissa, there was as the Honourable 
Mr. Setlma hasllaid, a debate In the IJegislative Assembly in March 
1921. In the course of that debate, it was explained on behalf of 
the Government that the retention of two European officials on the 
Council wls a temporary measure, designed to meet ihe needs of a 
transitional period, and concurred in as such by Lord Sinha, which it was 
proposed to rev iRe on the retirement of Sir Haviland LeMesurier in 
November 1922. The proceedings of that debate havc been forwarded to 
the Secretary of State ; the matter is now WIder his consideration and his 
orders are awaited. 

AB to the Presidencies, the GOYernment of India some time ago 
addressed their Governments on this '\'Cry question. It is undoubtedly 
the case that the reforms have added immensely to ·the volume of work 
devolving on these Provincial Governments. The Sessions of the Legis-
lative Councils are much longer and more continuous; the 
volume of questions, of Resolutions and lof legislation to be dealt with 
is immensely greater and the whole machinery of the Government is 
more complicated than it wu before the ,eform8. For example, I may 
mention that. in one of thelle provinces during t.he conrse of th';'ee$essions 
there were over 2,000 qUefltions, over ~ Resolutiovs and nearly 1,300 
motions Oft grants fol' money to be dealt with. That gives 'You some idea 
of the increase of work whicb the relorms have involved. The 
H~JlOurable )(r, Betbpa haa referred to the JJnited Provhl.ces. Well, 



• BlouO'l'JbN or KDBBIB or AOVEllNOa'S BnCUTIVt: COUNOIL, 48 . ' 
I come from that province, and I should be the last penon to say anything 
which impltM that that. province was less important than any other 
PrRvinee. At the same time, it iii only fair to remember that not only 
are the United Provinces an inland province, but that they are not com· 
mercially and ivdustrially a very advanced province anti, therefore, the' 
comparison ii not necessarily conclusive. The United .Provinces have 
not the same maritim~, commercial and industrial interests that the 
Pres¥lenciell have, and, therefore, it doell not follow that the volume of 
work is precisely the same. At the same time, it is undoubtedly true 
that the .. eforms have added considerably to what may be described as 
the overhead char~es of the administration. and in the presentftnancial 
conditions the n~ed for eClinomy. \\'here,-er this can be effected without • 
detriment to the eftic~eney of the administration, is manifest and indis· 
putable. The Government of India accordingly some time ago asked 
.theRe Local Governments to consider this quelltion 'furtht'r and to furnish 
the ·Government of India with a considered expreR8ion of their views. 
When these opinions have hf'en received, and when they have ,been 
examined, they will be forwarded to the Secretary of State, together with 
an expression of the \'iews of the Government of India themselves. The 
Council will, of cours", recognise that lit is quite impoRllible for the 
Govel"lllDent of India to commit. themselvelt at present to any final view 
on this matter. They must consider the "iews of the Local Governments 
who are specially qualified to judge on this matter before they can 
communicate their own opinion to the Secretary of. State with whom the 
decision rests ; but they are fully alive to the necell8ity for ellconomy 
and, in formulating their own views, they will givc due ~\'eight to that 
conlliderat.ion. . 

The second part of t.his Resolution stands on a different. footing. 
Under the Act. it rellts with the Governor to appoint 811 many-MiniRtcl'll 
aR he considerH are required for the administration of transferred subjects. 
The Governor exercises in that matter a statutory discretion, .. discretion 
vested in him by law. But it is not a discretion which the Governor 
con exercise arbitrarily. llinisters are appointed for the administration 
of transferred subjects, and the essence of a transferred subject is that 
the ultimate ,~ontrol of that subject res'ts with the Legislative Council 
of the Province. The Secretary of State and the Government of India 
exccpt f~ certain very limited purposell, such as matters in which th~ 
interests of more than one province or Imperial interests are concerned 
have. been div.es.ted by statutory rules of their powers 0: control. Th~ 
salarl~s of MinIsters are voted by the Legililative Council and the 
recognised conlltitutiorai position is that Ministers mu:.t resign 
!IDless they h:,\'e .the confidence of the Legislat.ive Councilll. Therefore, 
In ~ega~d to thIS, matter of the number of Ministers required, the 
IJeg18ia~lVe CouncIls have ample means of voicing their wishes and 
ample meanll of making those wishes effective. If there are at present 
three MinisteroJ in each of these Provinces, it must be prCflumf'd that the 
Legisiativl Cl\nneils in each of tht!lle provinces consider that number to 
be required .• It ist of course, open to them at any tim~ to revise their 
previoull opinion on thill subjf'et, but the ultimate decision "rests with 
them. We have in thp provinc('tl, 80 far u tranaferred .ubjects un 
concerned, responsible .gonrnment, an4 it would be ineo .. iltent witb 

·0 . ." 
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the principle of responsible government that the Government of In~a 
should attempt to interfere in this matter. You really cannot have"lt 
both ways. Y01\ cannot hayc responsible government ~nd at the same 
tiIOO retain the power to interfere. ( G 

Well Sir that is how the matter stands. It is not possible for the 
Governm~nt ~f India to concur in the first part of this Resolution, for 
the simple rellson that the matter is still under examination an~ they 
cannot commit themselves to any final opinion till they have cQJlsldered 
the viewseof the Local Governments. Obviously, the Local Governments 
are specially qualified to juage on this matter and their opinions must 

• be before the Government of India and must have been examined by the 
Government of India before the Government of India can make any 
definite recommendation to the Secretary of State. 

The second part of the Resolution, on the other hand, relates to a 
matt~r in regard to which t.he Government of India, as the IIonouable' 
Sir Maneckji Dadabhoy I think quite rightly pointed out., ought not and 
cannot interfere, and for that reason they cannot concur in the propo~al 
embodied therein. 

The HONOURABLE RAJA V. N. V AStTDEV A OF KOLLENGODE (Madras: 
Nominated Non-official) : Mr. President, I am sorry that I am unable 
to accord my unqualified support to the Resolution moved by 
Mr. 8ethna in the form in which it stands, as I believe it involves in the 
first plalte a violation of priJwiple. It will be accepted, I think, as a sound 
principle that,.as far as possible, the Provincial Governments should be 
allowed freedom of action and responsibility in their provincial concerns 
as we nre all aiming at Provincial Autonomy. The Provincial Legislature 
of each p~vince must therefore be the ROle judge as to how it can run the 
administration for which it is respoosible and wit.h what number of 
Executive Council Members and Ministers the administration can be 
carried on. < 

Speaking for Madras I think, that the Madras Legislative Council is 
in a better position to know its qwn requirements than anyone from out-
side and I am sure it is alive to its own responsibilities. I very much doubt 
whether it is ROund policy to dictate to it that it shall run the administra-
tion with so nlany members only, whatever the needs may be. Each pro-
vince must decide for itself how much scope it has for its developments 
and what flmd!! are available, and surely the number of officers required 
must neceSRarily·depend upon the potentiality of each province, the quantity 
of work that haR to be done and the money available. The Provincial 

o Councils are responsible to the people for the eftlcient discharge of the 
functions entrusted to them and for the proper utilisation of the funds 
at the disposal of thl! GovCl·nment. If any province is Rpending mQney on 
Executive Council Members or Ministers which it cannot justify, surely the 
voice of the people must, and will, assert. it.Re11 and it would bring preSRUre 
on the Legislative Council to take such act~n as may be nec!eM&ry~ 

If t.he 'present financial straits in which ROme of· 'the Jlrovinces are 
now woefully plact'!d on account of the unjust and unreasonable system of 
eon'ributions levied on them, continue or are allowed to be eontinued, I 
Mve n() doubt that IIOJIle of the Ministers and Ex~tive Council )lemben - . 

00 • 
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".ill Rnd very little sc!ope for wOl'k, and in that event many of them and p("':~nps maft'y other officers too willllave to go ; but on the other band if measures are t.aken, a!'l we are bound to take, to relieve SUM o.f the Pro-vi&ial Government.s as are suffering under the present flnantual system, I believe there ~ immense scope for development, whic. will tax to the full the braiIlj and energy of all the existing num~r of Executive Coudcil Members and MiniRters. Instead of therefore trymg to save a little money by reJDoving a straw from a camel's back by the reduction of a few oftleel'R here and there, because of the financial burden, it. should be our aim to 'flnd me8.¥ to improve the finances of the provinces and to develop them to the fullest possible extent. • • 

The saving effected by the reduction of the offteers mentioned in the -Resolution is extremely trjflin~, and any recommendation on the lineB 811~­gel!lted must I think come from the ProvinceA, if there is a demand for .it, .and it wonld be 0111' duty then to RUpport it. But I think we should n?t take the responsibility of dietatin~ to them aA t.o what they should do tn their domestic concerns. If t.he Honourable Mover confines the scope of his Resolut.ion to the Province which he represent.s and omits Madras, on behalf of which he has no mandate to speak, I shall be glad' to vote in favour of his Resolution on the principle, I advocated, of non-interference with the domestic concerns of another province. Otherwise I must filay that I shall be constrained to vote against bis RelJolution. 
If the idea of the Honourablc Mover ill that the Provincial Govern· ments should reduce their expenditure, irrespective of their needs to find money for the Government of India, it is n proposition I cannot s~crihe myself to, as I believe each Government, whether Provincial or Central, must either cut its coat according to itll cloth, or find out indf'!pendent Rources of revenue. . . F~rther, Sir, it is undesirable to treat in this respeet all i>rovinceR alike and to have a hard and fMt rule for them. The requirementll of each Province will have to be considered on its own merits. ' 
The HONerraAnJ,E Ma. PHIROZE SETRNA: Sir, as a :eIIu)t of the difICull8ion on this Rcsolution, I think I can claim that this House, or at Rny rate thc majority, do recognise that in these particular Provincos thero is incurred a greater eoxpenditnre than should be tly. case, in regard to the appointmeut of the highest oftlcials in ·the ExecutIve Government; 
The objection~ raiNed, h~wever, arc. of a different kiu(l. My friend the Honourable SIr ManeekJJ D8<labhoy says that we have no right to dictate to the Provinces. I think I made it abundantIi clear in my speech that we certainly had no voice in the matter of running the Reforms, and the mORt we could do wall to make ret'Almmendations first to the Secretary of State and next to the GovemonJ of Provinces •• 
My friend the Honourable Saiyid Raza Ali Rgrl!es with tbe first part of t.he ~lution but dift'ers from the IICcond, on the ground that becaUHe I;liarchy has been introduced it will meau that eventually, ItS more sub-Jects are transferred, morlMlhistel'll will be required, and therefore I need not ask- fo~ a ·reduction in the ~umber of Ministel'll. Bu,t my Honourahle friend Raiyij Raft Ali has miSIICd my point. Thc work of t,he Govern-ment, or rather the portfolios of the different Govomments, have not Pt· creased. I certainly admit. that the work, as tho Honourable Mr. O'Donnell told UR, must have increased, if in a ~ ,p~ tIlei1 wert -. 



I 

ConNon. OP BTATE. (8'1'H BBP'l'. 19U. 

[Mr. Phiroze Sethna.1 " 
2,000 questions on the subject of this ~esolution. I ~ree wIth ~a~, but 
the portfolios have not incrcased, and If the :work has ~ncreased 1~ 1.S ,not 
necessary to increase the number of ExecutI~e CouncIllo,rs or. MIDlsters, 
bllt the staff. lIowcver, that is beside the pomt.. My ~m obJ«;t'~ was to 
point out to these Provinccs that the country at large. IS df opr~llon th~t 
they should not have any mote Members of the Executrv:e Co.uncil than 18 
the case in the other Provinces I have named. My obJect 18 more than 
served by the infonnation which my Honourable friend Mr. 0 'D~nnel1 
has given to the House. I had no idea that the Government of -IndIa had 
themselv~s taken up this matj.er, which, in itself, by the way, is an answer 

• to my friend the Honourable Sir Maneckji Dadllbhoy, that the Government 
of India did not think wrong to intervene as they have done ; and because 
the Government of India are making inquiries and they are awaiting 
replies, I will not press my Resplution, Sir, but only hope that when the 
replies from the Local Governments have been received by the Government 
of India, this Council will be duly informed of the result and the action 
whi~h the Government of India mean to take on the recommendations 
made in those replies. As regards Ministers, I am not at all particular, 
and consequently I beg to withdraw my Resolution being more than satis-
fled with the reply from the Honourablc the Home Secretary. 

The HONOURABLE THE PRESIDENT : Is it your pleasure that leave be 
granted to the Honourable Mr. Phiroze Sethna to withdraw his Resolution. 

The Resolution was, by leave of the Council, withdrawn . 
• 

POSTPONEMENT OF RESOLUTIONS RE PRIME MINISTER'S 
SPEECH. 

. The-HONouRABLE MR. S. P. O'DONNELL (Home Secretary) : Sir, 
I rise to RUA'~cRt that the ReRolution Rtanding in thc name of the Honour-
able Mr. K\le and the similar Resolution in the name of the Honourable 
Sir MltneckJi Dadabhoy be pm;t.poned till to-morrow. • 

My reason for making this suggestion is that the Honourable the 
Home- Member is .extremely anxious to attend the important debate on 
these Resolutions, Atd if this comes on to-day, it will be impossible for him 
to do so, because he is in charge in another place of a number of BillA 
whieh it is important to push on with. I have reason to believe that 
both the Honourable Mr. Kale and the Honourable Sir Maneckji Dadabhoy 
Ilre q'lit.e agre8l8ble to this course should it commend itself to you, Sir. 

The HONOlffi.\J)LJ!: TllE PRESIDENT : I assume that the HOllourabl(' 
Mr. Kale and the Honourable Sir Maneckji Dadabhoy agree, and I think 
the Coun~il will feel that that is a suitable course and will desire to hear 
the Honourahle the Home Member on a matter of this kind. As a matter 
of constitutional practice I intend to put the question to the House. That 
is the only satisfactory way of arriving at aciellision. The question there-
fOl'e is : ." " 

•• That the Rulolution etandinr in tho na.me of the Hono~Rble Mr. Kale, Aud a 
similar Roeo.lut\on standing in the name of the Honourable Sir Man~ji Dadabhoy, 
be, poetponed on tho undc1'IItanding given by tbe Govcrnment thnt they wlll be take" 
up on the DI'J[t Govomment 11al, wbi~b i. to·morrow.·· 

'the motion ".. adopted. 
" 
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RESOLUTION BE OONDITIONS OF LIFE AND COMPLAINT OF. 
•• INDIAN LABOURERS . 

• The HONO~ Sm AHMEDTHAMBY MARICAIR (Madras: 
Muhammadan): Sir, the Resolution that stands in D\,V name runs &8 

follows :- • • 
" This Couteil recommend. to the Governor General in Oouneil that a CommittOO 

ClOD8\lIting of ofBeiala and Don-ofBeiahl with an o1Ilcial majority be appointed to inquire 
into t.U eonditiOlll of life and eomplaint of Indian labouleJ'll working iu. India both 
lnduatrial and .Agrieultural in the following respect. and report to the Oovcnunent 
with recoJIIII18IldatiODB for their amelioration :-

1. W ..... eamed, '.u indebtednlll8. 
B. Hours of work. a. lIonIing acoommodation and aanltation. 
4. loIedical treatment. 
II. Edueational faciJJ.tiee tor children, 
6. .Age of workiDg children.. II 

-

This is a ReliOlution which affects the poor labouring classes in India. 
It is needless for me to explain here in a lengthy speech how importan.t the 
question is. It is a well-known fact that the treatment which the labouring 
classes receive at the hands of mirasidars and industrialists is most unsatis-
factory. They are not given sufficient wages and the housing accommoda· 
tion that is given to them is very poor as compared with what they get in 
the colonies. In the presidency of Madras, agricultural labourers are put 
to considerable hardship. They are not provided with sufficient work 
throughout the year and their position is so hard that they are compelled 
to seek work elsewhere. At a time like this, when questions of emfkration 
to diBtant colonies are under coru;ideration, and the commi~ee appointed 
for the purpose are proposing to put a considerable degree of emhargo on 
emigration in order to retain labour in India itself, it is only proper that 
sufficient safeguards should be provided with a view to get them. properly 
looked after in India itself. Otherwise their position in India will beeome 
very bad and they will be left in the lurch. Before teaching lessons to others 
we must keep Dur house clean. . • 

(At this stage the Honourable the President vacated the Chair which 
was taken by the Honourable Sir Zul6qar Ali Khan). --

It is said that coolies get into indebtedness in the oolonles. What about 
the coolies in India T How are they kept T Mirasidars in all parts of the 
Madras presidency are keeping their labourers in indebtedness for 
centuries together. There is not one village in which the coolies are not 
in a constant state of indebtedness. As a matter of fact t have recently, 
purchased some landR in my part of the -country and the owner of the' 
land had to hand over to me ~rtain documents which I had to transfer 
to myself with a view 'to keep these coolies under indebtednClS. Buch 
is the Q8.8e, Sir, that the coolies in our parts are in a much worse 
state than they are in the colonies. For example, it was the CUHtom 
in Ceylon that the coolies were kept under the II thundu' system in 
a 8tate of ~eatinaebtedneas ; bvt now the Ceylon Government lIave pused 
a~ Ordinanc" that-the " thundu " toYlitem should be w1ped ofT. Well, 
SIr, when we are teaching the colonies where our coolies are 1lDding their 
:way to get employment freely and properly, is it not our duty to loOk 
!fier ~ur ~~ coolit's in India itself and see tb!! ~hey are not in a at.t! 
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of indebtedness always and proviue them with sufficient wa~es so th~t 
they may be kept here' Without keeping .our own house In order~ IS 
it proper on our .part to teach the other colonIes ~nd say the.y should give 
th!!m minimum wages, good housing accommodatIOn a~d sll~ltary arr&~­
ments medical treatment and education for theIr ehllUren and so 
on' As far as my experience goes, Sir, the condition of the 
labourers is such that it requires the immediate attention of> the 
Government. They arc provided with kajan houses round the 
drainage<canal and there they arc asked to live with their fazBilies and 
ehildren. As a matter of faet the coolies in our parts get work only for 

• four months or five months in the year and during the remaining portion 
of the year they are left without work. As regards medical treatment and 
sanitary arrangements, it is needless for me to say that ,there is no such 
kind of treatment at the hands of the mirasidars. No doubt I am one pof 
those who have been giving similar treatment. But I am quite in sympathy 
,yith'the coolies and I should like to build a hospital for them ;' I should 
like to give them sanitary arrangements ; 1 should like to start a school and 
give them all sorts of facilities; but If I do all these things, I shall be 
incurring the displealmre of my co-mirasidal's for starting things which 
have not been in existence for centuries. So, Sir, I think the time hail 
come when the Government should take up this important question and 
the labourers should be treated in "ueb a way as to enable them to be kept 
in their.i>wn homes with sufficient happiness in India itself. It is, I think, 
absolutely neceSllary that a committee ",hould be appointed in this matter 
to look into t1!l whole question and to ameliorate the difficulties and hard-
I:IhipH that these poor labourers suffer from. I am flure Honourable Members 
in this Housc will llYmpath'ifoic with mc and will give their co-operation, and 
that Gov~rnmellt will 1Iot hcsitate to accept my Resolution and appoint a 
committee ill this mutter. With these few words I commend my Resolu-
tion to the lIt'Jceptance of thi!l Coun('il. 

'fhe HONOURAnI,),; MR. I~ALUBHAI SAMALDAS (rtombay: Non-
Muhammadan) : Sir, before I refer to the ltesolution moved by the 
Honourable Sir Ahmedthllmby ltlarieair, may I with your permission con-
gratulate him Oll the high hOllOW' dOlle him by His Majesty the lGng-
Emperor ill conferring 011 him a Knighthood Y (Cheers) I congratula~ 
him ill another way also. He has HOW beeome a labourer aud d phil8.uthro-
ph~t, from a capitalist linu an industrialist. 'fhat is a matter for congratu-
lation. I hOPl~ho will stiok to this rOle aud not merely bring forward a 
Rt.'80lution because 1)£ whut hus happened in ullother place. 
,'. (At this stage the Honourable the President resumed tho Chair). 

lIe hilS made his position quite clear; he feels that the Emigration 
Committee is putting forward cert~il1 proposals which may stop, emigra-
tion 01' reduce emigration to the eolonios in which my Honourable friend is 
interested. • 

lIe thinks tl~t unless we put our lious!! ill order WI' hu"e no bu~il1ess to 
lay down conditions for the imprOWllll'lIt of labour iII tIlt''' C()IOllit.~Ii. So 
fall 80S the principle is concerned, Sil', I don't think there can be any objec-
tion,; but the mt-thod liuggested for achieving it is not what it ought to be. 
'!d1 H~n~ura~le friend wan.ts a committee cOllsist~g of officials and non-

Io, • -." 



• 
bONDI'huNS 01' WJ!: AND COlll'LAIN'r or INl>1..UI LADOtJIUUl8. 66 

• o1liciais. We hav~ already one cOllUllittoo still to CODle into existence, for 
whieh my :donourable friend, Ml'. Lindsay it; responsible, and which has 
H~ been appointed yet, possibly becaUtle the.:e is 110 m0ney forthoomiug, 
1 refer to l a committee on the Mercantile Marine. ~.llothcr rcruron why 
~'Uch a commit~ is not nooel:iS&ry just now ili that the l~:ovincial Gov~n­
ments have ltarted Labour Departments, and we have got in Bombay a 
capable mllll, Mr. }i'indlay ~h.irl'as, 81:; the head of that Dtlpartmcnt. 'l'he 
Gov .. nment of India have also opened a Labour Department, and 
work of the same kind that my Honourable friend wants to be done 
is being dLue by thQ Uovernruent of lndia. I think, thcrefore, it ij UllllCCtll!l-
llary to have a separate committee doing praetioaJ.ly the tilWle kind of work. 
I hope with this explanation my Honourable friend will see his way to • 
hithdraw his Uesolution. 

The lloNOUIlAULE ~IR MANECKJI DADAHHOY (Uenu'al Provinces: 
General) : I recognise the philanthropic motive which has prompted my 
Honourable frieLd to move this ReSOlUti011, but in my humble opinion it 
-.rill be a waste or publie time and public money to uceept a ltesolution of 
this nature. My Honourable friend has not recognised that the problema 
,r!lich he h8l:; raised in this Resolutio11 al'e of great and grave economic 
importance, and each Presidency has to contend agahllit special difficulties 
iu this matter, and I cannot Ullderstand how a committee like the Que sug-
ge"ted by my llonourablc friend will be in a position to collect information 
aud to advise thc Goverument of India. ... 

I will discuss briefly, point by point, the matters rai:sod by tl~ Mover 
of the Re801ution. Now, so far 81:; the question of wage. is concerned, 
(lVery province presents innumerable peculiar difficulties of its own, and 
it is absolutely impossible to reconcile the difficulties and interests of each 
province, and thore could be no general recommendation which would 
promote the intercMbl of all wage-canlcrs all over llldia. Likewise, with 
re.gard to the indebtedness of agriculturists and labourers, I quite admit 
that It is a question of vital importance, but it is absolutely a \.opelell8 task: 
to find out any m!laDS or methods of relieving their condition, and what 
little can be done in iliat direction each Presidency hits lJelln endcavour-
ing for years past to do. 

~o far as the hours of work arll concerned, by speciallcgislatioD, such 
ah the Indian Factories Act, the hours of labour have been trcmcndoualy 
reduced and regulated, and thcre is no scope for further reduction in the 
tours of labour compatible with industrial. progrellH. 1l0Utling accom-
modation is no doubt a very serious problem, and the Indian induatrialiMts 
all over India are adopting means and measures for mceting this deficiency 
a~ far 88 possible; but it is impossible in big crowded cities to find house' 
IIccommodation for their industrial labour, and I am afraid the proposed 
('ommittee Willllot be able to contribute anything to the literature cxisting 
on the subject at present. M~dical treatment, too, is a matter which need. 
eonlSide~ation.. 'rhe Provincial Governments arc at present bankrupt; 
they ha\'e no mOl1e~' ; you c8nn·ot ask Provincial Gowrnrat'nts to go ill for 
u programm/of larger collStructiOll of disperu,arit.'li and the sapplying of 
uile medical aid and relief to labourers and others. Ho\vever, as tlbe 
Council is aware, in this direction commendable eft'om have already been 
~e, ~d ~ d2 nQt ~ ~t ~ou!d ~~y ~f!1l purp~ ~ app!in~ ! • • 
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committee, like the one suggested, to inquire into the matter Iltld to make 
recommendations that would be advantageous to the country. 

So far as educational facilities for children are concerned, it is a big 
problem, and thJ Municipalities and Loca! Governments tare doing th.eir 
best to make education free, as far as then power of the puse pemuts. 
You cannot have all these changes effected in a day ; they must all depend 
on the progress of industrialism. The people must wean themselves firom 
agriculture and take to industries, and 80 produce wealth in the country, 
and only then will you be able to remove the poverty of the piople and 
bring prosperity to the nation. 

In the matter of the age of working children lately the Factories Act 
has madc commendable alterations. The age limit has already been con-
siderably raised, and I am therefore of opinion that a commission like 
that suggested by my Honourable friend would not be in a position to 
makc recommendations for each province, which would be compatible with 
its peculiar requirements and neceSBities and will be beneficial to the people 
of that Province. I think my Honourable friend will do well not to press 
this Resolution on the Council. 

The HONOURA.lJLE SIR ZULFIQAR ALI KHAN (East Punjab: 
Muhammadan) : Sir, I am sorry to say that I canlJot see eye to ~eye 
wit.h thc Honourable Movcr of this Resolution. He speaks about agricul-
turists. Agrhmlturists, ill other provinces, where the "Eka" system 
exists, \fuuld be very dangerous. They have been fighting with their 
landlordl! and lvith each other ; and in a province like the Punjab, where 
everything is now quiet, if such a Committee were appointed, it would be 
:.. Ilign to all these labourers to unite and makc trouble. Therc is already 
sufficient trouble going 011, and it ill no good inviting further trouble. 

As regards their hOUSCR, they have their own houses and can build 
as well 8!! they like. 

As far as I know about the Punjab, I think medical aid and schools 
arc in llienty and within reallon. If they do like to send their children 
to such schools they can easily tIo so. The Honourable Mover has all 
lllong said that he has had experience of his own province. He said 
nothing about any other province. If the trouble is only in his province, 
the question should be confined to his province, and a Committee should 
not be appoint.ed for all the provinces. Then again, Sir, the question of 
expenditure wilfbc iuvolved, and I agree with the other members who have 
asked the Honourable Mover to withdraw his Resolution. If he does 
that, it will save a lot of trouble. 

The HONOURABLE MR. H. A. F. LINDSAY (Commerce Secretary) : 
Sir, I had intended to inflict a long and rather tedious speech.,on the 
House this morniug, but so many of my words have been taken from me 
by previous speukers that I think it is only' necessary to summarise the 
gllDeral feeling tfwards tbis Resolut ion. elf I oppose it, Sir, it" is Dot 
from want pf syml>nthy with the condit.ion aud m'eds of Indbn workmen. 
,ThPy are fully known, the Government is fully alive to them. In fact 
I would summarise the position by saying that it is not the existence of th~ 
Qis~ ~~~O is ill d~ubt, i~ ~ th~ .,umc~ty ~f ~~ !l prac:tic~ ~m~1· 
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This ltjllds me to my first criticism. What is the remedy that the 
HOJlourable JIember suggests , . .As an official myself I am pleased and 
fl~ered that he has suggested an official majority, which shows a very 
pleasing confidence in the official side of the House (La~hter). But, Sir, 
we have had OJte Committee after another dealing with this and similar 
questions. We have. had the I~dustrial Commission. ~hich went very 
fully into the questIon of hOUSIng and labour condItIons. Are we to 
addeone more Committee to that series' The Industrial Commission, 
after all, produced a report which has borne excellent fruit. I doubt 
whether'" second Committee could improve on that. • 

This leads me to my second point. I hope the Honourab]e Member • 
does not mean to imply that the Government arc adopting an aloof atti-
tude in regard to the condition of Indian labour. The very reverse is 
the ease. Take anyone or these point" which the Honourable Member 
has raised. Take the qttf'stion of indebtedness. It is an extremely 
difficult question ; it is one which has exercised official and unofficial 
mhlds for a great many years past in India IlS in other parts of 
the world. Tho soundest and best solution which haa occurred 
so far to Government is tIll' sYRtem of co-operation. Co-operative so-
cieties have been developed and the Indian public have responded to 
that movement in a mQllt wondtlrful way. Between 1910 and 1920 
the number of co-operative societies has increased from 3,500 to 40,000 ; 
the number of members has increased from 227,000 to 1,500,000 ; the 
amount of capital at their disposal has increased from 2 to 21 ~rores of 
rupees. That, Sir, is a record of merely 10 years' progress. Then with 
regard to hours of work. Only last March the Indian-Factories Act 
was brought up to date and contains the very ]atcst provisions for 
J'.lgu]ating hours of work of adults and children. It alRO provides for the 
sanitation of factories; and the age of working children is -regulated 
hy the Factories Act. Again, only last Session,· the age of children 
employed in docks was regulated, Ilnd T understand that the &lA'e of child-
ren working ion Indian miD.c~ is to he the Rubject of forthcoming ]pgisla. 
tion. Housing is a still more difficult prohlem, and it is one which is 
really for Local Governments to decide. They havc already taken action 
through Municipal legislfttion, City Improvement and Town Planning 
Schemes, and, a short time ago, the Government of India addressed them 
suggesting lines of further development. 

Then, the last point, and it is an inevitable point, I am afraid, in 
these days of retrenchlI'ent. Can a Committee be afforde. T It will have 
to be one which includes experts, and it will have to tour throughout the 
country and advise on labour conditionfi for a very large area indeed, in 
fact for the whole of India. Is it right that we should take from th(l 
provinces the task of progressing further in improvements to local 
labour .onditions. . 

My friena the Honourable Mr. Lalubhai Samaldas has referred to a 
possible CQIIlIl1ittee on the Me,"cantile 1\Iarine. I am afraid that, although 
the one· Committee does not nf!ceARllrily exclude the otber, financial cir· 
eumlltances dtl not~dmit of thl' prescnt Committee bcing aPPQintl'd. 

On these grounds I ask til(> HOU!h! to vote against the Resollltion. • 
The HONOUBABLE Bla AHEMDTHAMBY MARICAIR : Sir, I quite 

l'ealiae, after I have ~eard the explanation given by the Bonouuble " .. 
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Mr. Lindsay, the financial diffl()ulty of tbe Government .of"'ndia ~ 80 
great that it is not possible to appoint sueb a huge COmJJ:lltte~ to go mt.o 
the whole qJlestion. I only hope the Government. of IndIa ~v1l1 bear thIS 
mat-ter in mind ('and see that thc diflic\~lti('s of thcse lI1:dmn labo.urers 
are safeguarded by appointing a CommIttee, when the tlllte per~llts of 
their doing so. In the meantime I do 110t like to press my ResolutIOn and 
J beg for leave to withdruw it. Co 

The Resolution was, hy leave of tbe CouMil, withdrawn. o 
• 

MESSAGE FROM ASSE~mJ;Y RE CANTONMENTS (HOnSE. 
ACCOMMODA'fION) AMENDMENT DILlJ. 

Thl' HECRET ARY OF TIlE COUNCU; : Sir, there is a message from the 
LI~llil!lative AIIRembly. . 

The HONOlTRAnLE TIlE PRESIDENT: Let it be read. 
The SECRETARY OF TIIE COUNCIL: "I am directed to inform 

t1~c C01lncil of Btnte that the following motion wa.$ carried in the Legislative 
A.~.~cmbl!J at their meeting on the 6th Septcmber, 1.922, and to request the 
concurr.e'tnc/~ of the Council of Statc in the ~ec()1nmendation contained 
therein: namely :-

" That thi.~ As~embly do recommend to the Council of State that the 
Bill furaihcr to amend the Cantonments (House-Accommodation) Act, 
1.902, be rcfcrr/ll to a Joint Committce of this AS8cmblll and of the Council 
of State, and that the Joint Committec do consist of ten Members." 

• DATE OF }'"'EX1' MEETING. 
The l1,oNOURABLE MIAN SIR MITHAMMAD SHAFI (Education 

Member): Sir, tho next meeting of this Chamber· will be held 
to.morrow, Thursday, the 7th September, and I understand ........... . 

The HONOURABLE THE PRES1DENT : I beg the Honourable Member's 
pardon. I will adjourn the meeting wLen the business is over. I thought 
the Honourable Member wished to make a statement as to the message 
just received. 

REPORT 'OF JOINT COMMITTEE ON CODE OF CRIMINAL 
PROCEDURE (AMENDMENT) BILL. 

The HONOURABLE MR. n. MONCRIEFF SMITH (Legislative 
Secretary) : Sir, I beg t<' present the Report of the Joint Committee 
on the Bill further to am~nd the Code of Criminal Procedure, !R9A, nnd 
the Court·feesAct, 1870. 

, ,. 
PR~GRAMI\IE OF GOVERN'MENT BUSINESS. . . ~ 

• The HONOURABLE THE PREHIDENT: Does the Honourable the 
JJCador of thc lIouse desire to make any statement as to the programme of 
~WUJU~t business' . 
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The 1I0NOUBABLE MIAN SIR MUHAMMAD SHAFI : Sir, the next 
meeting of this Chamber will be held to-morrow, Thursday, the 7th 
a,ptember, and I understand that the Agenda for the meeting baa already 
been circulated to Honoul"ahle Members. In addition to the item enter-
ed on that Agenda there will, of course, be taken the'Resolutions "hica 
stand over'from to-day's list. Thereafter, there will be meetings on 
Honday, the 11th, which has been allotted by the Governor General for 
no.official business, and Wednesday, the 13th, on which day the Report 
of the Joint Committee on the Code of Criminal Procedure (Amendment) 
Bill wi!!. be taken into consideration. I may be in a PisitioD on 
Wednesday, the 13th September, to make a further announcement 
regarding other official business in prospect. 

The Council then adjourned till Eleven of the Clock on Thursday, 
the 7th September, 1922. 




